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COUNCIL OF STATE.

Saturday, 16th December, 1933.

The Council met in the Council Chamber of the Coundil House at Elevew
-of the Clock, the Honourable the President in the Chair.

MEMBER SWORN :

His Excellency Field Marshal Sir Philip W. Chetwode, Bart., G.C.B
K.C.M.G., D.8.0. (Commnander-in-Chief).

QUESTIONS AND ANSWERS.

ELECTION OF INDIA TO THE COUNCIL OF THE LEAGUE OF NATIONS.

. 281. THe HoNOURABLE Rar BamADUR Lara JAGDISH PRASAD :
(a) Is it a fact that in reply to a recent question in the Legislative Assembly
concerning the League of Nations the Honourable Sir B. L. Mitter, Law
Member, stated that unless the Covenant was amended it was not possible
for India to get a permanent seat on the League Council

(b) Is it a fact that Sir Muhammad Habibullah and the Maharaja of
Kapurthala who represented India at the tenth session of the League Assembly
wrote in their report : ‘“ We consider that an active policy should be pursued
with regard to the possibility of India being elected to membership of the
Council of the League ’; and added that steps should be taken on the first
suitable occasion to make it known that India was to be regarded as a candidate,
that it was not necessary to wait until there was a good chance of actual success,
and that it would be worth while to cultivate the idea that India was an effective
candidate by collecting and registering a moderate number of votes on the first
available opportunity ?

(c) How far do Government consider these recommendations practicable ?

(d) Can India not be elected to one of the non-permanent seats on the
League Council ?

(¢) Is it a fact that in & statement which he made at Bombay on his return
from Geneva Sir B. L. Mitter said that whenever the Indian Delegation made
any concrete proposals, it received the warmest support from the United
Kingdom and the Dominion Delegations, that, in fact, India and the other

"Empire Delegations formed a ¢ most formidable united front * ?

} g.) In view of this hopeful feature why has India’s demand for a seat on
the Council not been pressed ¥ o '
( 471 ) A
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!

Tree HowouraBrE Mr. G. H. SPENCE: (a) and (b). Yes. The
Honourable Member doubtless realises that the permanent seats are not filled
by election and that the recommendation referred to in part () is, therefore,
irrelevant to the reply referred to in part (a).

(¢) and (4). India along with every other member of the League not
having a permanent seat on the Council is eligible for election to a non-
permanent seat. The attitude adopted by the Government of India with
reference to the recommendation that India should seck to secure election was
explained in the speech made by the Honourable the Law Member on: the
Resolution moved by the Honourable Sir Phiroze Sethna on the 14th July,
1930. : .

{(e) The Honourable Member is apparently quoting from a press report
which the Government of India accept as-substantially correct.

(f) Government have hitherto had no occasion to reconsider the attitude
adopted in the speech to which reference has been made in the reply to part
(c). When occasion arises to reconsider the matter, all relevant factors will be
borne in mind.

SANITATION AND DRAINAGE OF SUGAR FACTORIES IN THE UNITED PROVINCES.

282, THE HoNoURABLE Rar Bamapur Lava JAGDISH PRASAD:
(a) Isiv a fact that some of the new sugar factories that are springing
up in the United Provinces generally fail to make proper arrangement
for the drainage and sanitation of the factory areas and allow the molasses
and other refuse to accumulate within their precincts without necessary
precautions with the result that it not unoften causes the entire place to stink
badly ?

(b) Is there no law requiring the factory owners to keep the factory
areas clean and healthy ?

(¢) If not, do Government intend to undertake some sort of legislation in
this behalf ?

ToE HovouraBrE Mr. D. G. MITCHELL : (a) Government have no
information.
(6) The Honourable Member is referred to section 9 (u) of the Indian
' Factories Act, 1911. The rules made by the Government of the United Pro-
vinces also provide for the maintenance of factories in a clean and sanitary
condition.

(¢) Does not arise.

STATEMENT IN His EXCELLENCY THE GOVERNOR OF BENGAL’S SPEECH THAT
- AW »
THE TERRORIST MOVEMENT WAS ‘° ESSENTIALLY A HINDU MOVEMENT.

283. Tae HoNOURABLE RAl Bamapur Lara JAGDISH PRASAD:
{a) Has the attention of the Government of India been drawn to the speech
of the Governor of Bengal reported to have been delivered at the St. Andrew’s
- Day dinner at Calcutta on the night of the 30th November last in the course of
which His Excellency characterised the terrorist movement as * essentially
a Hindu movement * ?
(b) Do the Government of India subscribe to the above view expressed by
Sir John Anderson ¢
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(¢) If not, will they be pleased to make an announcement dissociating
themselves from this view to save the Hindu community in general from a
stigma ?

Tre HoNoURABLE Mr. M. G. HALLETT : (@), (¢) and (¢). The Govern-
ment have seen a press report of the speech, from which it appears that the
Honourable Member bhas quoted only a portion of one sentence instead of
giving the passage as a whole, The Government of India have no doult that
His Exceclleney the Governor of Bengal's estimate of the terrorist movement
is an accurate one.

Tane HoxouraBrE Mr. JAGADISH CHANDRA BANERJEE:
Have the Covernment of Bengal or the (xovernor of Bengal who made the
statement referred to in the question tried to mvmtlgafe the causes why
Bengali vouths take to this movement and was any representative committee
ever appointed for the purpose ¢ If not, why not ?

Tur HonouraBLE THE PRESTDENT :  That is a question of an entirely
new character and T am not going to allow it.  You must give notice to the
Honourable Member.

Tee HoNouraBLE Rat Bamaprr Lava JAGDISH PRASAD: Sir
I could not follow the answer to part (h).

>

Tar HoNouraBre Mr. M. (. HALLETT : Sir. I answered all three
questions together, (), (b)) and (2).  May | read cut my answer again !

Tur HoxouraBLE tHE PRESIDENT : Please.

Tue Hozouvrasrne Mr. M. G. HALLETT : ¢ The Government. have
scen a press report of the speech, from which it appears that the Honourakble
Member has quoted only a portion of one sentence instead of giving the passage
as a whole.  The Government of India bave no doubt that His xeellency the

sovernor of Bengal's estimate of the terrorist inovement is an accurate one

That last sentence is a reply to part (4).

Heairn or DwaNesy Cwaxpra Ruarracnaryi. DETeENUT N ToE Drornr
DETENTTON JAlL.

284, Tor HoxouvrapLi Mr. JAGADISH CHANDRA BANERJER :
(a) Will Government be pleased to state the present condition of health of
detenu Dhanesh Bhattacharji of Dacea now non’med in Deoli Detention
Camp ?

(6) Ts it 2 fact that he has been sufferine from leprosy ¢ Tf so, will
Government be pleased to state sinee when he has been suffering from that
disease and when was it first detected and what arrangements they have made
for his treatment ?

(¢ BHave Government made any special arrangement for his treatment ?
If su, will Government be pleased to state what progress has been observed
in his condition «s a restit of such tretment ¢ If the answer to the first part
of this question is in the negative, will Government be pleased to state why
special arrangements have not been made for his tre atment ¢

‘ (d) Will Government be pleased to state how and where he contracted
the disease ?
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(¢) Haa he beén segregated from the camp in which other detenus are
oonfined ! If not, why not %

(f) Will Government be pleased to atate the names of the doctors who are
treating the detenu and whether they are recognised speoialists in leprosy
treatment % .

(9) Have Government received any application from the detenu’s relatives.
for transferring him to Caloutta for treatment ¥ If so, will Government be-
pleased to state how they have disposed of the said application ?

T HoNourABLE MR. M. G. |HALLETT: (a) and (b), Dhanesh
Bhattacharji was found to be suffering from leprosy shortly after his arrival.
at the Deoli Detention Jail in July last. His general health is good.

(¢) to (f). It is not known how he contracted the disease. He has.
been given a separate room in the jail hospital and has been treated by the
Medical Officer of the Jail in oconsultation with the Chief Medical Officer,
Rajputana. So far the disease does not appear to have responded to the
treatment.

(9) I have no information.

DISAKMAMENT CONFERENCE.

285, THE HoROUBRABLE Rar BABADUR Lata MATHURA PRASAD
MEHROTRA : (a) Isit a fact that a fresh disarmament conference is shortly
going to be held ?

(b) If so, will India be represented on the conference ?

(¢) If the answer to part (b) is in the affirmative, who will represent
India ?

(d) If the answer to part (b) is in the negative, what are the reasons for it?

His ExcerLENcy THE COMMANDER-IN-CHIEF : (a) “ The League
of Nations Conference for the Reduction and Limitation of Armaments
assembled on October 15th and adjourned till December following the
withdrawal of Germany from the Leagne.

(b) and (c). I have no offivial information on the subject, but I helieve that.
India will continue to be represented by the same representatives as before,

(a) Does not arise.

ELECTION,OF A NON-OFFICIAL MEMBER TO THE STANDING
COMMITTEE ON EMIGRATION.

Tae HoNoumaBLE THE PRESIDENT: I have to inform the House
that there is only one candidate for election to the Standing Committee on
" Emigration, namely, the Honourable S8ir Kurma Venkata Reddi. I bave to
- deolare him duly elected.
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s INDIAN TARIFF (SECOND AMENDMENT). BILL,

_ Tue HoNoumaprs Me. J. B. TAYLOR (Additional Finasce Secretary) :
-8ir, I, move : B : - .

“ That the Bill further to amend the Indian Tariff Act, 1894, the Indian Finance Adt,
1931, and the Sea Customs Act, 1878, for certain purposes, as passed by the Legislative
Assembly, be taken into consideration.” .

Sir, if certain Members of this House are apprehensive that-the cost of
bringing them here for the somewhat unexpectedly short session is not justified
they can be assured that if they pass this measure they will have amply
‘recompensed Government for any expense incurred in bringing them here
and a good deal more. This meacure, as is explained in the statement of
objects and reasons, is designed to stop a loophole in Government revenue, a
loophole which is already causing us a loss which is variously estimated from
about 12 to 18 lakhs a year and which if not stopped may increase to a
very much larger extent. And that loss does not only affect central
revenues. It also, by substituting a foreign product for an Indian one, is
adversely affecting the royalties of & T.ocal Government. 1T refer, Sir, to the
imports of a type of oil which is competing with the more highly taxed kerosene
and other oils used for illninants. The way in which this loophole has been
opened and the method by which we propose to stop it are somewhat technical,
but I think that the matter can be put briefly if 1 describe roughly the way in
which our tariff on oil is split up. There are three main groups. First of all
there is petrol, which of course is taxed much more highly than any of the
others and does not come into this particular picture. Then there is the
second group of oils which are used for illuminating purposes ; and thirdly,
there is the remainder, oils which are used as fuel for furnaces, diesel engines
or other purposes. Oil for illuminating purposes is charged a specific duty
which with various surcharges now amounts to 3 annas 9 pies an imperial
gallon, ot if produced in India, mainly in Burma, an excise duty of 2 annas
9} pies, again including all the surcharges up-to-date. On the other hand,
oil which is produced as fuel for industrial purposes or for other purposes is
charged at ad valorem rates which work out roughly with the surcharges to
various prices with & maximum of 9 pies. It is obvious that there is a very
great difference between the two rates of duty and if it is possible for people
to bring in an oil which can be used as an illuminant at the lower rate they
will have a very large margin of profit and create a correspondingly large loss
to Government. In the last three years imports of a certain type of oil which
is known either as gas oil or light diesel oil have been coming into the country
and it has heen found that in practice this type of oil can be used as an
illuminant and yet it cannot Le taxed under the present tariff at the higher
rate applicable to illuminants. The reason for this is somewhat technical and
will require a refercnce to the actual tariff. Illuminante are charged under
Item No. 40 of the Tariff Schedule which reads as follows :

‘* Kerosene ; also any mineral oil other than kerosene and motor spirit which has its
flashing point below one hundred degrees of Fahrenheit's thermometer by Abel’s close
““"‘ -

Now, Sir, this oil is not kerosene in any accepted definition of the word.
" Therefore it cannot come under that particular head. So the only possible
head under which we could tax it at the higher rate would be the seeond ﬁ:
-and unfortunately its flash point does not bring it under the definition. Thi
-enabled importers to bring in their oil at a very much lower rate, with the rusult

( 475 )
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[Mr. J. B. Taylor.]

that the imports have increasod very materinlly in the last iwo years, though
imports of kerosene have fullen off 4o an even greater extent.  The Rgures awe
very illuminating. Two years ago the imports of this type of oil wore onl
about 800 tons.  In 1932 they had risen Lo 28,000 and now it is estimated thnt
they are coming in at the rate of considerably over a million gallons o month.
If wo assume that this oil is being used ag an illuminant to displace korosen-
made in Burma—and we are informed that its illuminating properties compare
not unfavourably with those of tho lowest variety of Burma red kerosene
the loss amounts to about a lukh & month even il we assume that only threc-
fourths of it is used for this purpose. I we assume that it is displacing an
equal amount of kerosene, tho loss would amount Lo about 11 lakhs u inonth,
Now, Sir, it is of courso tmpossible to say by definite statistical inguiry how
much of this is used as an illuminant or how muech iy used for ity ostensible
purpose, namely, for dicsel engines,  We  have to use our common-sense and
the common-gense sssnmplion secs to be that sinee the import of this oil has
increased so materinlly in Lse recenic past ana vhere is no evidenee to show that
there has been a corregponding increase in tho number of diesel engines the
probability is that it is not being consumed lepitimately,  On tho other hand,
there is a great deal of dircel evidence to show thatl it is being used as an
illuminant. There is also the fact that while the fiinports of this oil have risen
to a million gallons a month imports of kerosene have fullen off Ly about thres
millions.  Undoubtedly a large amouant of that drop isto be attriluted to the
trade depression, but it seems obvious that substitution must be going on on w
considerable seale an well.

[ now turn, Sir, to the manner in which we proposo to combat this evagion
of taxation, The first point ix this, that we must serap this definition of
“{lagh point below one hundred degrees of Fahrenheit . Flash point is
obviously now not in itself a completo eritorion of whether the oil can he used
as an illuminant or not and we have now got a particular type of lamp which
oan determine whether this il is in faet an iHuminant and ean also determine
tho degree of luminosity by actual burning. This lamp is so designed as to
test the burning for a cortain numheor of hours and if the o1l barns for go long and
gives a flame of such and such height for that time as compared with other oils
which are taxed as illuminants woe have, wo submit, a perfeet eriterion for
determining that it should be taxed ag an illiminant.,  For that reason, Sir,
we are introducing o new head 4018 ¢ Mineral oil not ineluded in Htem No. 40
or Iltem No. 40A, which is suitable for uso as an Wuminant in wick lamps ™.
Then in clavwo 4 of the Bill we take power to determine the procedure whereby

Curtoms Officers will tost the illuminant by means of this lamp,

Sir, in another placo a certain amount of apprehension was expressod
whether this test was in {aef o sound ono or not and 1 understand that the
Select Committec in the other place did seo the lvmp, though they were not
able to test ity working., llowever, after such inspeetion they were satisfied
that at any vate it did furnish a reasonable basisn by whieh this could he tosted.
As regards that part of the legislation therefore we may say that we have met
any criticism or question as Lo its adequany. The second  quoestion is how far
this tax will hit the use of the new ail for ite ostensiblo purpose, that is ta say,
ity use in dicsel engines.  Hero 1 have alrendy explavined that it s impossible
to “decide delinitely by statistical inquiry how mueh is actually used as an
illuminant and how muel is actually used for these engines. The extimates
vary from 90 per ecent. and 10 10 90 per eent, and 10 the other way ; but |
have oxplained what wo consider the common-sense view of the situation and
the degree 1o which substitution of korosene has been effeeted would seem to
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show that a large amount, by far the larger amount, of this oi], ig used as an
illuminant, so that its taxation at the higher rate will not really injuriousl
affect those who have diesel engines. They will be able to use the oil whic
they used before 1930 and they will have to pay no more for it in proportion
than they did then. At the same time, Sir, Government recognise that there
is this theoretical criticism of the legislation, that it might adversely affect
the interests of agriculturists who use diesel engines, and we have given
an undertaking that we will watch carefully to see whether there is any
indication of their interests being injuriously affected. As I said, we have
no reason whatever to suppose that this will be the case, but we are looking
at that aspect of the problem.

The position then is this, Sir, that this growing evasion is costing us from
12 to 18 1akhs a year and, if it goes on thereis no reasonto suppose that the
loss will not materially increase farther. One estimate I have is that ultimately
it may possibly involve us in a loss of revenue of a crore a year. It is obvious
evasion, Lecause there can Le no question whatever that the intention of the
tariff was that oil used for lamps should be charged a certain rate and if oil
can be brought in and in fact so used without heing charged at that rate, there
is a definite loss to Government revenue. For these reasons, Sir, I move that
the Bill be taken into comsideration.

TeBE HowoumaBLE Rar Bamapur Lara RAM SARAN DAS (Punjab :
Nen-Mubhammadan) : Sir, in order that this House may be in a posttion
to vote rightly on this Bill, I would ask the Honourabln Mr. Taylor to give us
somse more information on the matter than what he has given in the speech
that he has just delivered when he said that the object of this Bill is to
increase the revenue which is now heing lost to the Government in duty on the
light diesel oil that is being wused. The definition of the illuminant oil as
embhodied in the presemt Bill is net exhaustive. In the olden times erude
oils were used as illuminants in the sense that old pieces of rags or of cotton
yarn or waste were sniled im this oil and burnt as smoky illuminant. That is
done even now to a small extent, I understand, in villages where poor people
cannot afford to pay the price even for the cheap kerosene oil. The Honourable
Mr. Taylor has rightly mentioned that the cheapest oil now is the red Burma
6il Viotoria brand. This oil, of eourse, is used. During tke cowrse of his
observations he has said that the suspicion which the people have in their
mind that by the imposition of this additional duty the interest of the users
of the diesel oil engine will suffer is baseless. Sir, what I wish to impress upon
the Finance Department is that ir these times of grave economic deprescion
every encouragement should be given to foster industry and agriculture. The
Honourable Mr. Taylor has observed that, as far as agriculture is concerned,
its interests will be carefully watched whether any adverse effeet is visible
wpon the users of the diesel engines in agricultural areas. Tn the other House
the Honourable Finance Member ohserved that, as far as the crude oils are
concerned and which are not used for illumination purposes there will be ne
additiona) duty and he has cited there that for instance upon the crude oi}
from the Attock oilfields there will be no extra duty involved. I may mention,
for the information of this House, 8ir, that, as far as the Attock erude oil is
eonocerned there is 8 very pecubiar way of assessing its price. The priee now
is assessed on f. . r. Karachi price plus railway freight to place of sale.
"Phat way of imposition of prices is a very unteasonable and a very unfair
one. Instead of the Punjab or other places in the North-West Frontier Pro-
vince which are nearer to the oilfields being bemefited by the existence of
oiflelds among them, # seems rather strange that & company sheuld be
alowed: t0 base ite prive om £ 0. r. prive plus railway freight. This, Siv, Je
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yuite relevant to this point as far as it: shows that in case there ia increase in
the price of the imported oil the Attock Oil Company will also automaticaily
increase its prices because the price is based on the f. o. r. Karachi price plus
railway freight to destination. Therefore, Sir, the statement of the Finance
Member in the other House does not amount to much as far as the price of
orude oil is concerned. Now, Sir, the Honourable Mr, Taylor has said that there
will be no set-tack to the diesel engine users Lecause they will be using the
same orude oil which they were using before 1930 and which oil will not he liable
to any further duty. In that connection, Sir, T might say that hy using the
thicker sort of oil in the oil engines the life of the engine is much decreased.
In case you use the better sort of oil the efficiency of the engine is better
and the life of the engince increases.

Sir, the Honourable Mr. Taylor has given another argument that the
imports of kerosene oil from abroad have fallen. I might mention, Sir, that
by a study of the Review of Trade in India, I find that in 1830-31 kerosene .oil
imported hy sea from foreign countries into India was 9,88,93,000 gallons ;
in 1931-32 it fell to 8,56,90,000 gallons ; in 1932-33 it fell to 5,94,95,000
gallons. And now, Sir, in contrast with this if we see the figures of the same
oil imported from Burma into India we find that in 1930-31 the import of
kerogsene oil from Burma was 11,37,29,000 gallons ; in 1031.32 it rose to
12,04,14,000 gallons; and in 1932-33 it rose to 12,65,97,000 gallons. So,
Sir, as far as the consuption of kerosene oil in India is concerned, it shows that
there has been a bigger demand of kerosene oil from Burma year by year.
Some time back, Sir, on the floor of this House, when the question of export
duty on petrol was heing ocnsidered, the Honourable Finance Member, as far
a8 I recollect, made a remark that the Burma Oil Company and the Indo-
Burma Oil Company were given the concession in order to keep down the price
of the kerosene oil which was heing used by the poor people at large. Then,
Sir, the object of the Government was to keep down kerosene oil prices for
the poor people. What we find now, 8ir, is that before the recent competition.
in kerosene oil began in India, there was no reduction in the price of kerosene-
vil. The Btandard Oil Company came into the field and the competition began’
and the price of kerosene of all grades fell very heavily. The Burma Oil
Company, as they had previously compromised with the Shell Company,
compromised with the Standard Oil Company, and the result was that some
sort of understanding was arrived at between the Standard Oil Company and
the Burma Oil Company and other subsidiary companies and the price of the
oil was again raised. Then, Sir, Rumanian oil began to come into India and
again the competition became keen. Notwithstanding there being a huge
combinasion of the Burma Qil Company and the Standard Oil Company, they
did their very best to keep Rumanian oil out, but certain importers,
a8 far as my information goes, kept on and succeeded, the result was that the
price of Burma Oil Company oil which then stood at Rs. 2-14-10 for four
gallons in Lulk was forced down to Rs. 1-14-0 for four gallons in bulk. The
price, however, again rose to Rs. 2-1.0 for obvious reasons. It seems that
Government patronage of the Burma Oil Company and the Standard Oil
Company’s huge combine resulted in raising the price again. I do not know,
8ir, whether the Government of India aim at keeping the price of cheap
kerosene oil low or not, but in case they do not, they ought not to encou
any sort of monopoly. They already know that there is a monopo
of petrol which is new being held solely by the Burma Qil Company. In the
Skell Company’s compromise with the Burma Qil Company the arrangementa
are that the Shell Company does not export to Indis even one ounce of petrol
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-and in return the Burma Qil Company does the same in certain other countries.

But all the same, India has to pay a higher price for petrol than any other
country in the world similarly situated so, as far as the poor consumer is
concetned, there is no relief. In case we consider that this differential duty on
kerosene oil between the Burma production and the foreign production does
not bring any sort of reduction, where is the advantage of keeping that
duty so low and Government sacrificing about Ras. 74 lakhs of annual revenue %
Why should there be a differential duty when there is no reduction in the rate
on kerosene for the poor ? As far as the revenues of the Government are
concerned, I think that if the Burma Oil Company, and its subsidiary
companies cannot bring down the price of kerosene low enough, they are not
entitled to the concession of Rs. 74 lakhs annually and of the monopoly
which they are allowed to enjoy.

Sir, I may also mention that in these days of grave depression, every
encouragement ought to be given to industry and agriculture. The imposition
of the surcharge on the freight on cual was greatly resented by the industrial-
ists and agrioulturists. The imposition of an import duty on machinery
driven by power was also resented — .

TeE HoNoumraBLE THE PRESIDENT: Will the Honourable Member
oconfine himself to the Bill before the Council ?

THE HoNOURABLE Rar Barapur Lara RAM SARAN DAS: As the
Honourable the President wants me to strictly confinc myself to oil, I will do
80. 1 must say that I want the Honourable Mr. Taylor to explain the details
of the test by the wick lJamp to which he has made a reference on the floor of
this House. The explanation ought to be full as we want to know for how
long that lamp has tcﬂium brightly to give light. It may burn two minutes
or it may burn five minutes or it may be smoky or give a very dim light. Until
you fix some time limit, that lamp test cannot be understood, because any
sort of oil will burn in a wick lamp for a certain period--it may he a minute, or
half a minute or two minutes. I want him to give an assurance also as to how
he will protect those industrialists and agriculturists who now use the diesel
oil engine and who will suffer Ly the increase in this duty.

THr HoNouraBLE Rar Bauapuvr Lara MATHURA PRASAD
MEHROTRA (United Provinces Central : Non-Muhammadan): Sir, if T
cannot congratulate the Honourable Mr. Taylor on the introduction of this
Bill T can certainly congratulate him on the apology he has offered for calling
this scssion. He wanted to justify the necessity of this short session on account
of the loss the Government would incur if this Bill were delayed, and the loss,
he said, may be from 12 to 18 lakhs of rupees. Sir, when the experiment that
Government are carrying on has not proved quite successful and when they
are going to give another opportunity for their cxperiment I do nut sce that
there was any necessity to hurry this measure. Taxation of this kind of oil,
just like taxation of salt, is a tax which touches the poorest of the poor and
such measures are only justified in times of ecxtreme necessity. The
Government ought to leave out from taxation those millions who do not get
even two meals a day. Since I have come into this Council I have not found
any measure by which Government want to reduce the taxation on these
millions of our countrymen. Every time I find that taxation is being
increased without any discrimination.

. As regards the merits of the Bill, I have said that (Government have not
‘been able fully to test whether this oil is equally illuminant as the lowest type
«of kerosene oil and that question has been fully dealt with by the Leader of the
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Oppesitien: and I do not want to pepeat: the arguments. I find that even the
tests which were oconducted by the Select. Committee, to which:the Honourable
Mr. Taylor referred, did not prove sucoessful, and for that reason. they ought.
to have delayed this: Bills

T would once more urge the point about the oil being used by the agri.-
culturists for their small machines. Although my friend has given an assurangy
on this point, T would' lay emphasis that at any rate the agriculturists shonld:
not Be taxed.

With these words, Sir, I submit that I am not in a position te support the
measure lLefore the House.

Tre Howourasrr MR. JAGADISH CHANDRA BANERJEE (East
Bengal: Non-Muhammadan) : Sir, before the olauses of the Bill are taken
up for consideration I would like to make a few general remarks. 1 do admit
that if there is really any evasion of duty duse to some lacuna in the Finance
Bill and the Tariff Bill it is the bounden duty of the Government to remedy
the flaws and derive the just revenue to the State coffers. But, at the same
tife, it is our duty to see that the Bill has not beem designed against certain
Indian companies who are alleged to import diesel oil or light gas oil from
Rumania and Russia. Sir, if there be any suspicion on thisside of the House
it i due to two factors. Firstly, it appears from the Honourable the Finance

’s speech in the other House that the whole agitation of this dusy
ofy dfese] off was first raised by the Burma Government influbmedd by the Burme
OH Companies. Pf I may be permifted to quote ¥ vead it as foliows :

‘“ We had a very urgent representation from the Burma Government on this ‘mathn
which came to usin the course of the Simla session. gy say thab they have ascertalred
thut the locel companibs are suffering from o jous - disability owing to the
inigertation of gas oils from Rumania and Russia described as diesel oil "',

~ 'Phey then go on giving the figures of the differemess in duty betweem
that and thé excise doty payable on the keroseno. They say:

¢ The local companies estimate that the cut in Burma production will shortly smouné
to one-third”.

Phen :

‘ The Governor in Council strongly recommends immediate action to vemowe
disabilities. He would view with the gravess comcern the diminution of Burme production
to the extent feared by the companies with the resultant unemployment in oilfields end
disaatrous effects on revenue from royalties. He would support the Compenies’ claim
that the customs duty imposed should not he lass than the customs duty on imported-
kerosene. If re;om correct, matter is of extreme urgency and the Governor in Coundil

would seriously e waiting till budget session and would urge strongly imtroduoction
of necessary legisiation during the current session * .

In the words of the Finance Member the importation of the oil against whick
the Bill is designed is about one million gallons a month whereas in his own
opinion the drop in the consumption o? kerosene oil is about three million
gallons a month. The diesel oil that is being imported is mainly for the
purpose of fuel in light engines. In the words of Mr. Thampan there are about
80,000 oil engines engaged in irrigation work in South India alone. I knaw
that there are a large number of thesc engines driven by diesel oil Leing weed
in Bengal for the development of cottage industries as well, Sir, there is ne
‘gainsaying that those who possess light engines driven by fuyel ¢il admit that
the oil ammt which the Bill is designed is & better gubstitute as a fael for the
engines than other mineral cils which were in use bef re. The use of the digsel
oil referred to in the Bill gives better power to the engines and increases the
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vity of such machines. Phat being the case everyone must admit that
the bulk of the one million gallons of this oil at present imported is beiy
consumed as fuel oil for engines used both for irrigation and improved metho
of agriculture and for the cottage industries. So to my mind at the most
a very small quantity of this imported oil is being used for illuminant purposes.
Further even this oil can not be used for illuminant purposes in the ordinary
taBle lamps or hurricane lamps as this oil when used for illuminant purposes
emits carbon deposits in the form of carhon black. It can only be used by
the poorest classes of people for tin lamps without chimneys. Considering
all these faotors I do not understand how a small quantity of this million
gallons of imported diesel oil can displace the consumption of three million
gallor s of kerosene oil. Further, Sir, much has heen made about the new
scientific test lamps. Sir, I understand the lamp was exhibited in the Select
Committee to which the Bill was referred but no demonstration was shown
to the M m'ers to convince them whether the testing lamp will correctly
indicate the power of illuminancy of different grades of oil without any mani-
pulation as otherwise people using the lamp may defeat the object for which
the lamp is being used. I would further request the Government to make
these lamps available to the public hy declaring in this House the names
of the manufacturers of such lamps and where it is available so that importers
of oils themselves may test the oils before importation so that the ecompanies
dealing with imported mineral oils may not be harassed by the customs
asuthorities.

Tre HovourastE Mr J. B. TAYLOR : Sir, F find that the criticisme
in this House have followed very closely the lines of the oriticisms in another
place which necessitated reference to Select Committee and which were
answerced there. They fell into two clasees. Pirst, doubts as te the adequacy
or efficiency of the test which we propose to apply, and secondly, dbubts
whether this oil is not in fact used as fuel for diesel engines and that cenwe-
quently, an increase in its taxation may adversely affect those who empley
it for this purpose. Sir, as regards the former, the adequacy of the lamp,
it is hardly fair to say that the Seleot Comumnittee in anether place were not
satisfied with the test. The object of the lamp is to meet the purposes of the
section. The item in the Schedule is “ mineral oil which is suitable for use
a8 an illuminant in wick lamps ' ; that is to say, it does not inolude any-
thing which will set fire to a rag, as suggested by the Honourable Lale Ram:
Saran Das, ner any of the other ways in which oil may be made to bum. k
is & definite test for use in a lamp with a wick, and the standawd lamp is so
designed as to ascertain whether an oil will burn reasonably wel in a hurricane
lantern for a period of four hours. The cbject is comparative, in order do
see that the light se given compares favourably with the light of other oils
which are at present taxed as illuminants. It ix not an absolute test, it is
a eomparative test. If the light given by this oit is the same both as te
brilliance and duration as the light given by vils taxed at the higher rate,
then it is rcasonable that it also should be taxed at the higher rate.

“THE HONOURABLE Ral BaraDUR Lara RAM SARAN DAS: Are you
fixing any particular candle power for test illumination purposes ¢ '

Tue HovoukasrE Mgr. J. B. TAYLOR: We are fixing no partioular
candle power. The test is a comparative one. At present certain types of
gil are beilf taxed as illuminants and if the test of this lamp shews that the
imported oil gives an equally bright flame of equal duration, then it is obvim:iﬁ
Jeasonable two should pay taxes on the same .footing. Otherwise one wi
compete adversely with the other.
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- Tae. HogoUraBLE Ra1 Banapug Lava RAM SARAN DAS.: . Do we
understand, that the candle power given, by the right sort of kerosene oil lamp
will be the standard candle power ? ’

i

. Tug HoNoURABLE M. J. B. TAYLOR: May I read, Sir, in'this con-
nep,‘iiop from the remarks of the Select Committee in another place. They
said :

U It was ex{:lained that Government have no intention of fixing the standard in such
8 way as to apply the new duty to oils that are inferior as illuminants to the lowest grades
of oil which are at present liable to customs or excise duty at the rates prescribed for
kerosene . i

I think that meets the point raised by the Honourable Member, and in that
connection I will just clinch the discussion on the point that the Select Com-
mittee in another lice were not satisfied as to the test. I will again quote
from their report :

** The second point on which apprehensions were expressed was the nature and the
adequacy and impartiality of the test by which ultimate hiability to the duty as illuminant
ofl will be decided. We are assured that the standard lamp to be used is an instrument
approved by technological experts for the purpose, and that adequate provision can be
secured by the rules prescribing the manner of making the contemplated tests to still such
apprehensions. We note further that in the event of any dispute the importer will be

to take advantage of the provisions relating to appeal and revision that are embodied
in the Sea Customs Act *'. :

That answers the point of the Honourable Mr. Banerjee. Rules will be framed
by the Central Board of Revenue and will be available to the publiocand they
will have full opportunity of disputing any decision which they do not consider
conforms with the wording of the Schedule.

I now turn to the second point, that this oil, if taxed at the higher rate,
will adversely aff ¢t the interests of the agriculturists and others who use
it for diesel engines. In the first place, Sir, 1 think that we must dismiss
as irrelevant any general question relating to the pitch of taxation on illumi-
nants or oils generally and the much more general question as to how far there
is competition between the various oil interests. I think it is obvious,
whether there is or there is not competition, that it is not fair for Govern-
ment to -ubsidise one particular type of competitor at the expense of its
own revenues by allowing that particilar competitor to import oil at an
improperly low rate. But that, Sir, is not anissue in point. The point with
which we are concerned is how far, if at all, the higher taxation of this oil will
adversely affect its use in diesel engines. Sir, a good deal has been said about
this by Honourable Members cpposite, and, as I said, Government are quite
prepared to watch carefully whether there are any such effects ; but we do
not think that there is any likelihood of there heing any such effects because,
as I pointed out, up till 1930 when this oil was introduced the Indian market
went on quite contentedly with the oil which it had for those engines. Sinoe
then there has been this large increase in the imports of this oil without any
corresponding increase in the imports of diese?oengines. Unless therefore
new diesel engines have sprung up from some mysterious internal source to
oonsume this oil—it seems to stand to reason that this oil is being used as
an illuminant and not as fuel for diesel engines ; but we admit the hypothetical
possibility and we are prepared to watch to see if there is any evidenoe of it.
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TeEe HoxouraBrE Rar Bamapur Lara RAM SARAN PDAS: Wwil
you be prepared to allow refunds of this extra duty on the bona fide declaration
of agriculturists or industrialists on the consumption of light diesel oil ?

Tuae Hovovurasrx Me. J. B. TAYLOR: I am afraid that any such
proposal would be administratively difficult. Before I sit down, I should like
to deal with one minor point raised by the Honourable Lala Ram Saran Das
and that was about the taxation of Attock oil. There I am afraid I could
not quite follow him. Attock oil, a8 I understand it, which is used for diesel
engines is not subjected to any excisc duty at all and it is not proposed to
impose any duty upon it merely because we are imposing this additional
duty.

Tae HoNoumaBLE Rar BamapUr Lara RAM SARAN DAS: What
I said was that as the price of Attock oil is based upon the price of imported
oil f. o.r. Karachi, in case the price of imported oil is increased at Karachi
the price of Attock oil will be automatically increased. The publio will get
no advantage in price at all from the use of Attock oil.

THE HoNOURABLE MR. J. B. TAYLOR: 7hat, 8ir, is not my recollec-
tion of the question the Honourable Member originally asked. In any case
I do not see how it is & matter with which Government could deal. As I said,
it relates to the broader question of competition which is not relevant to this
particular issue.

Sir, I trust that I have now satisfied the House on the two points, first,
as regards the adequacy of the test, and secondly, as regards the unlikelihood
of any adverse effects on the owners of diesel engines and for that reason I
commend the Bill for consideration.

*Teg HowouraBLE S;k KURMA VENKATA REDDI (Madras:
Nominated Non-Official): May I speak on a point of procedure, Sir ?

Tae HoNnoUrRABLE THE PRESIDENT: You are not entitled at this
stage to address the House.

TEE HonNourasLE SzB KURMA VENKALA REDDI: I wanted to
raise & point of procedure with your kind permission, Sir. I do not exactly
know whether this is the stage and that is why I seek your permission. Under
Standing Order 38 when a motion is made for the consideration of a Bill that
has been passed in another House it is open to Members of this House to ask
for the question being referred to a Select Committee. I do not rise to ask
for that privilege at this stage or for this Bill. Sufficient case has been made
out by the Government as regards the urgency of the measure and after hearing
the Honourable Mr. Taylor I am certain that no Member of this House will
be inclined to ask for that ; but as a general principle, Sir ——

Tur Honxourasie THE PRESIDENT : But you are making a speech
now. I am afraid I cabnot permit you to address the House. You are not
raising any point of order.

The question is :

““ That the Bill further to amond the Indian Tariff Act, 1894, the Indian Finance

Act, 193], and the Sea Customs Act, 1878, for certain purposes, as passed by the
Legislative Assembly, be taken into consideration.”

The motion was adopted. ,
' * Not corrested by the Honourable Member,
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“ That clause 2 stand part of the Bill.””

- Ter HoNouraspie Mr. V. C. VELLINGIRI GOUNDER (Madras.
,Non-Muhammadan) : Mr. President; my object in tabling this amend-
. ment—— _

Tue HoNOURABIE THE PRESIDENT Will you pleaee move your
-amendment first and then address the House!?

f" "TaE HoN vRABLE Mz. V. C. VELLINGIRI GOUNDER: Sir, I leg
to move : o

~ ““That in sub-clause (1) of clause 2 of the Bill, in the Itern 40B, for the words ‘ Two
‘annas and three pies ’ occurring in the last column the words ‘ One anna ’ be substituted.”

- Mr. President, my object in moving this amendment is that since the
Bill has Leen passed by the Lower House and some substantial groundsare
advanced for bringing -this measure as an urgent one before this House and
sufficient reasons also are put forth by several Honourable Members in justifi-
cation of passing this measure, I thought I should just bring to the.notice
of this Honourable House that this is a measure which is going to affect a
very large number of poor people, and so this duty which is going to be imposed
on this oil might at least be reduced. The chiet reason for this oil coming
into competition with kerosene oil is said to be that this can be extensively
and increasingly used as illuminant and so it competes with the duty-paid
inferior kerosene. - But what is the quantity so used for the past several years
and what is the exact amount of loss under this particular method of using
this oil as an illuirinant is not forthcoming either in the statement of objects
and reasons or in any enquiry which the Select Committee has conducted.
It appears that the conclusions are based more upon inferences than upon
observations and facts and figures. I do not deny that these inferences may
be correct to some extent. Generally the practice so far adopted by Govern-
ment in measures of this kind is that the matter is referred to some inquiry,
official or non-official, or to the Tariff Board, as this measure cannot be counted
as otherwise than a taxation measure. On all hands it is admitted that this
“will be a tax on the poor. We all know what is the present state of things
in our country. Further it is admitted that the users of small oil engines
who are agriculturists and cottage industry workers, would be put to extra
expense by this duty. No doubt sympathies are expressed on all sides for
these people who are affected by the enactment.

First, let us consider the position of the poor people who use this oil as
12 Noox an illuminant. These people before the advent of kerosene
h ‘ were using a simple harmless heaithy lamp using the
cheapest different vegetable oils available locally. The kerosens oil when
introduced was found cheap and so gradually began to be used by all. Then
prices of oilseeds were gradually rising, so economically kerosene became
handy. Subsequently, kerosene prices rose gradually on account of the raising
of the duties and the combination of oil companies and other causes. The
price of kerosene has now come to nearly the sams Jevel as the price of some
of the old vegetable seed oils, especially on account of the depression for the
" past several years. It is nothing but the present economic distress which
drove these poor people to use these cheaper oils in order to keep their existence.
This use of very low oil will surely impair their health and especially their
_eyesight, if it is kept up for long EVen the light would not also burn long |
due to excessive carbon. -
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The position, I submit, is the same with regard to the sm 1 oil engine
sers, They have been put to so much difficulty in the course of some years
since the small oil lamps came into use, there are different kinds of oil, called
erude oil or liquid fuel which do not agree in the standard of their specific
gravity or their flash-point. These used very often to give trouble in the
engine. Honourable Members will have experience of thess matters if they
have had an opportunity of using these small power engines. These engines
lare erected in out of the way places where men of technical skill are not easily
available and therefore much inconvenience is caused. I have had personal
experience in this matter. These oils, owing to their very nature and com-
‘position and the Companies apportioning themselves the territories of our
country for supplying with different kinds of oils, the oil engine makers
designing their engines to suit the different oils, and in this way the oil engine
users have been put to considerable difficulty. The advent of other kinds
of oil which were found to be a little light came in to some extent to solve
these difficulties in many places, and so these oils were found to be very useful
for the benefit of the oil engine users of small power engines. These users
‘are mostly agriculturists and cottage industry workers all existing in out of
the way places.

Well, Sir, the Government have got technical experts. It is not a very
difficult matter for Government to have regular tests of the quality of these
oils and then fix a certain standard of tax instead of imposing hastily a tax
now without sufficient justification and data. Consideration of the matter
later after passing the Bill with the help of their technical experts and further
,experiments with oil lamps will not, I think, help very much.

The Honourable Mr. Taylor said that the members of the Select Com-
‘mittee were shown only the lamp but at the same time he said that they ware
| not satisfied with the test of the lamp. I do not know how these two state-
“ments will coincide ?

Tre HowourasLe Mr. J. B. TAYLOR: S8ir, on a point of personal
explanation. What I said was that the Select Committee were shown the
lamp, but they were not given an actual demonstration of the lamp in use.
Their comments are in the report and they seem to me to show that they
were satisfied.

THe Honourasre Mr. V. C. VELLINGIRI GOUNDER: Yes, Sir,
we know what value fo attach to the comments made and the able drafting
of that report, but it is more the proof required of the experiment by making
the lamp burn for some houry, then only will the Members be in a position to
judge. We are asked to await further results of thos test or to the opinion
that will be given by the Customs official. We do not know what will be the
‘position and how the people who are chiefly affected by this will have any
voice in understanding that test and put before Government the hardship
that will be caused by the substitution. Any increase in the quantity of this
oil can be very well understood by the increased use of small engines which
have begun to use this light oi! more for that purpose than for lighting purposes.
If at all there is any use made by the poor people for lighting purposes it wiil
not be to a very appreciable extent.

Well, Sir, in these oil prices, so far as I was able to know from our own
colleagues in the Council and the Assembly, we have not been provided with
sufficient information with regard to the working of the companies and the
prices fixing and how any method can be found to raduce the prices of this
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oil. In the Assembly many amendments have been moved similar to th®
amendments I have tabled but unfortunately I did not see that any of them
have comse in for favourable consideration at the hands of the Government.

Tre HoNoUurABLE THE PRESIDENT : The Honourable Member must
remember that he is addressing the House on the amendment.

Tee HoNourasrE Mr. V. C. VELLINGIRI GOUNDER : In giving
relief to the oil engine users and small cottage industry people many amend-
ments were made for giving facilities to get a rebate upon the prices of oils
used for engines but for that no remedy was given in the Bill and now I am
sorry to hear that according to the Honourable Mr. Taylor difficulty will
be found in administering the Aot in granting rebates and so their future
position also has no hope of rebates.

The figures of import given and difficulties pointed out by the Leader
of the Opposition, the Honourable Rai Bahadur Lala Ram Saran Das, go
to prove that notbing affects the import of Burma oil or other oils which
have been imported for several years. On the other hand, although any
slight interference by other companies in this combination will give our country
only a small reduction in the price, and that after some time, the price is
bound to rise by some means or other and so there is no hope even for the
poor people who use these very inferior and very unhealthy oils for escaping
from higher and higher taxation. 8o, I submit it will be very hard on the
users of low paid oil, who are poor people, and on the small o1l engine users,
who are mostly agriculturists and people attached to village cottage industries.
So, I would urge the House to reduce this taxation by Rs. 0-1-3 and bring
it down to Rs. 0-1.-0. ‘

With these words, Sir, T trust the House will be. pleased to accept my
amendment.

Tur HoNoURABLE MRr. J. B. TAYLOR : Sir, T confess that I am some-
what in the dark as to the precise reasons of the mover of this amendment
for suggesting this particular rate of duty. It seems to me that his speech
made out an eloyuent case against any change at all, in other words, against
the Bill as a whole. Once the principle of the Bill has heen accepted, it seems
to me entirely illogical that the duty should be raised to an extent which,
when read with the other amendment, would bring the total, thatis, the initial
duty plus the surcharges, up to 2 annds, thereby still giving this oil a material
preference as against the equivalent Burma red kerosene which is subject to
an excise of Rs. 0-2-9% or as against imported kerosene which is subject to a
duty of Rs. 0-3-9. In other words, it seems to me that these amendments
are an illogical half-way house which would make the worst of hoth worlds.
For these reasons, Sir, I oppose the amendment.

Tue HoNOURABLE THE PRESIDENT : Amendment moved :

‘“ That in sub-clause (1) of clause 2 of the Bill, in the Item 40B, for the words * Two-
annas and three pies * occurring in the last column the words ‘ One anna ' be substituted. "

The question is :

* That this amendment be made. *’
The motion was negatived.
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INDIAN TARIFF (S8ECOND AMENDMENT) BILL. 487
f B ’
Tun HoNourasre Tue PRESIDENT : The question is: ..
‘ That clause 2 stand part of the Bill.

The'motion was adopted. s
Clause 2 was added to the Bill.

Dok

-Tae HonourasLk THE PRESIDENT : The question is :

‘** That olause 3 stand part of the Bill.

b
Teg HoNoveasLe Mr. V. C. VELLINGIRI GOUNDER: :I do not
propose to move my amendment,* Sir.

TeE HoNoUuRaBLE THE PRESIDENT : The question is :
* That olsuse 3 stand part of the Bill"

The motion was adopted.

Clause 3 was added to the Bill.

Clause 4 was added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

Tue HoxouraBLk Mr. J. B. TAYLOR : Sir, 1 move *
“ That the Bill, as passed by the Legislative Asserably, be passed. *

Ter HoNOURABLE Rar BaHaDpumr Lara RAM SARAN DAS: Sir, I
do not like to speak at this stage of a Bill, but I want to protect the interests
of the agriculturists and the industrialists who are now using the light diesel
oil. It is well known to all people concerned that in the diesel oil engines,
there is so much consumption of this Jight diesel oil per brake horse power
per hour and so for the bora fide cons@mption of this oil on diesel oil engines
Government can always come to a vegy approximate figure. In case Govern-
ment are keen and do mean to pro the industries and agriculturists and
do not want to discourage them, then the only way to show their intention
in practice is to give refunds of extra duty on bona fide 0il used by them. That
can be arranged, and that is fair, equitable and possible and ought to be
done.

Tea HowvounrasLe THR PRESIDENT : The question is:
* That the Bill, as paased by the Legialative Assembly, be passed. "
The motion was adopted.

#  That in clause 3 of the Bill, in the Item 40B, for the words * Nine pies per Imperial
gallon * ocourring in the last column the words ‘ Six pies per Imperial gallon® be
subatituted.”

>
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Tur HorNovramom TEE: PRESIDENT: Hono Members, I also
desire to associate myself with the Honourable the f the House and
the Honourable Mr. Taylor in the expression of regret which they have made
for the inconvenience and trouble caused to Honourable Members in having
to come hert from long distances for attending two meetings only, but you
have the satisfaction to know that your presence here was.inevitable and that
you have been in a position to put on the Statute-book a Bill which will save
heavy losses to the Government of India. I have nothing further now to
say but to wish yeu alll @ pleasant and safe journey home and to. wish my
European colleagues all the compliments of the season.

The Council will now adjourn to a dete which will be communieated
hereafter by circular. Y

The Coundil then adjournsd.
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the Andamans. 22.
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P

I

Iiu. TREATMENT—
Quedtion re alleged —— of Mr, Aney in
the Midnapore Centrat- Jail. 2.
IupERIAL BANK OF INDIA—
Question re . 4-B.

IuprriaL Bavk or INpia (AMEwDMAwT)
Boo— )
See *—— "' under Brr "’

INAUGURATION—
See ‘*“ Nsw CONSTITUTIOR .

IRcoME-TAX—

Question re dates and Nos. of notifications
regarding exemption from Indisn ——
of the salaries of the High Commigsioner
for India, eto. 233.24,

Statement (laid on the table) re notifica-
tions regarding exemptions from Indian

of the salaries of the High Com-
missioner for India, etc. 332.36.

Bee ‘* AsS19TANT COMMISSIONKRS of ——"',
BSee * —— DEPARTMENT ',
See ** ——— CFFICERS ", .

IRcOME-TAX ACT—
Se¢ ¢ Indian — ",

Ixcowx-TAX (AMENDMENT) Brri—
See * Indian —— "  under *‘ Bmw''.

INOCOME-TAX DEPARTMENT—
Question re—

Annual saving anticipated due to re-
trenchment of gazetted officers in
the . Bengal. 331.

Qazetted officers discharged from the
3—2—-. Bengal, since April, 1922.

9,

Gazetted officcrs of the ——, Bengal,
who died while in active service, eto.
329-30..

——, Bengal. 227.

Income-tax Officers, eto., in the ——
Bengal. 230.

Retrenchment of gazetted officers in
the ——, Bengal. 330.

Tota,ll reoeipts, eto., in the ——, Bengal.
331.

Statement (laid on the table) re—

——, Bengal. 449-50.

Income-tax Officers, eto., in the ——
Bengal. 386-87. '

IxGoME-TAX OFFICERS—
Question re— .
Amount of expenditure incurred on
touring by Assistant Co?!}"nisaionon of
Income-tax and ——, Bengal. 332.
ang Assistant a in ]thg Income-
tax Department, Bengal, appoiated
dince April, 1932 398, TT
——, etc., in the Income-fax Depert.
ment in Bengal. 230. o
=i-ih Béngal, 130.31, %20.39,

IncouR-T4X. OrricERs— contd.
Quostion re—oowtd.
——in charge of general districts in
Calcutta and' the mufuesil.
Statement (laid on the table) re —,
eto., in the Income-tax *Department,
Bengal. 886-87.

IXCOME-TAX (SBOOND AMENDMENT) BrrL—
See *‘ Indian —— " under ‘‘ BmiL".

I\unun GrxERAL STEAM NaAVicaTioN CoM-

PANY —

Question re terms of the contract between
Government and the for the carry-
ing of the Caloutta mails from Goalundo
to Narayanganj. 440-41. '

INDIAN ARBITRATION (AMENDMENT) Birr—
See ** —— " under * BrLL ",

INDIAN ARMY—
Question re Indianization in the —.

)

IxpIaN Cast IRON PIrE INDUSTRY—
Question re export duty on raw skius and
hides and relief to —. 1290.

INDIAN CIVIL SERVICE—
Question re strength of the and the
number of Indians therein. 420.
Resolution re ——. 231-43, 285.

INDIAN CiviL SERVICE OFFIOERS—
® Qitestion re—

Number of —— in service snd on leave,
65-66. .
Number of ——serving under the

Government of India and pay drawn
by them. @6.

IxDIAN CIVIL SERVIOE PosTe—
See ** SurPERIOR —— ',

IxpiaN CoasTAL TRADE— ,
Question re competition by Japanese
shipping companies in the —. 15-16.

Ixpax CorTor—
Question re—
Boycott of —— by Japan. 30, 3l.
Boycott of —— by the Japanese Cotton
spinners’ Federation. 16-17,

Ixpiax Fivaxce Boy, 1933—
See ‘* ——— " under * BILL ”,

INpiaN FomrmsT (AMENDMENT) Brir—
Ses '‘ —— " under ‘* BiLL ",

INDIAN INcCOME-TAX ACT—

Question re number of cases asseesed under
seotion 23 gt) of the ——in the Dacca
diatrict, 434-35.

Inpiaw INCoWRE-TAX (AMETNDMERT) Brii—

aa [ ” un'dur 1] B"J. n.

I¥DIAN INGOME-TAX (SECOND AMRNDMENT)
Boi— .
Bee ““ «— " under * Brr "',
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InpaN Jaris CoMMITTER—
Question re recommendations of the ——
and deportstion of terrorist: prisoners

to the Andamans. 22.

Inpiax MARINE (AMENDMENT) Brr—
See ** —— "' under ‘‘ BrLr”,

INniax Mepicar CoLrmaEs—
Quostion r ineligibility of gradustes of
for appointment to the Indian
Medioal Service. 228.
IND1AN MEDrcar Counen Brur—
Ses *‘ ——  under *“ BrL”.

InntaNn MenioAL DEPARTMENT—
Question re—
Employment of Indians in the——.

86.
Qualifications for appointment to the
—. 66-67.
INnax Menicat Szivice—
Question re ineligibility of graduates of
Indian Medical Colleges for appoint-
ms1t to the —, 2283,

INntaN Mmotoat S2'vicE OFFICERS—
Q 139ti01 r2 ——, ats,, in provinces. 224,

INDIAN MERCHANT BHIPPING (AMENDMENT)
Brui—
See *“ ——" under “ Brr ",
INpIAN  MEROHANT SHIPPING (SECOND
AVRNDMENT) BrLL—
See ‘‘ —— " under “ BiLL ",
INDIANY MILITARY ACADEMY, DEHRA DUun—
Question #4 reduction in salavies of the
Kiag's Co>mmissioned Indian officers
from the 55-56.

INDIAN OFFICERS—
See ‘‘ Kva’s COMMISSIONED ——*°,

INDIAN OFFIOIALS—
Quastio re suparsession of — by Euro.
poans in the Contral Provinces. 127.

Innian RAmILwaY CONFPERENOR ASSOOIA-
TION—

Question re——. 414.15.
Inniax RALWAYS (A¥uNDMEYT) BILL—
See *‘ —— "> under ¢ BILL ",

INDIAK StATES—
Question re subsidies from —, 69,

INDIAN STORES DEPARTMENT—
Question re names of firms that supply
artioles to the ——. 40.

Iwnmu ann (Aumunm) Brr—
See ** * under ** BrLL ",

INDIAN TARIFF (OTTAWA TRADE AGREEMENT)
SUPPLRMRNTARY AMENDMENT Brir—
See “ —— "' under ** Brr,”

Ixpsax  Tanrr

(SecowD AMENDMENT)
rLL—
Bes " » U.Ild.l‘ “« h" L n‘

Inp1aN Tra CoNTROL Brur—
8ee ¢ —— "' under.* BnL ",

Ixmu Traps UNtow CoNGREAS—
tion re attend of and p-rtwlpl-
Lt:m in the deliberatiors of the —— by
railway employees. 432,

.
INnIAN WIRELESS Tm.munnr BiL—
See ‘“ «—— " under ** Buy ",

INDIANTZATION—

Question re
22},

in “the Indian Army.

INDIANS—
Question re—

Communal composition of the superior
and mivisterial staff in the Govern-
ment of India Secretariat and number

sorvn& in the different de-
pmmonta with their provmoe of
origin, 419,

Number of employed as Customs
Preventive Officers and Appraisers
in the differont porte of India and
Burma, 422-23,

Number of —— in the League of
Nations Seoretariat. 420,

Strength of the Indian Civil Servico and
the numbor of therein, 420,

INpo-CHINA— .
Question re expulsion of four Chettiar
bankers from ——, 92,

INDO-JAPANESE NEGOTIATIONS—
Quostion re participation of the Indian
public in the forthcoming——, 163,

INDO-JAPANESE TRADE AGREEMENT—
Question re megotiations for an ——, 68,

INDUSTRIES AND LABOUR, DEPARTMENT OF—
Election of two noa1-official Members to
;ge Standing Committee of the

3.

Motjon for the election of two non-
official Members to the Standing Com.
mittee of the .

Nomination of Members for election to
;b; Standing Committee of the ——.

1

Result of the election of two non-official
Members to the Standing Committee
of the—— 288,

INsURANCE—
See * INVALIDITY, Ow-mn AXD Wmows
AND OmPHANE
INTERPST—
See * RaTEs OF —— ",

INTERLOORING AND TELEGRAPH DxranTt.
MENT—

Bes  B16¥AL, — "',
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INTERNATIONAL LABOUR CONFERENOER—
Resolution re—
Non-ratification and non-soceptance of
the Draft Convention and Recom-
mendation concerning fee oharging

employment agencies ado; at the
Beventoenth Session the ——.
465-66.

Non.ratification and non.acceptance of
the Draft Conventions and Recom-
mendation Concerning invalidity,
old-age and widows' and orphans’
insurance adopted at the Seventsenth
Session of the ——, 406-68,

INTERNATIONAL LaBour Orricz, Nzw
DeLxi  BraNOE—

Question re annual ocost of the —.
42021,

InvaLipiTy, OLD-AGE AXD WIDOWS' AND
ORPHANS' INSURANCE—

" Resolution re non-ratification .and non-ao-
coptance of the Draft Conventions and
Recommendation oconcerniag
adopted at the Seventeenth Session of
the International Labour Coaference,
466-68.

INVESTORS—
See * BriTisa — ”,

J

JagpisE Prasap, toe HoNoumrasLe Rar
BAHADUR LaAra—
Nomination of ——as & member of the

Committee on Petitions. 445.

Question re—

Arrest of Mr. Devidas Gandhi at Delhi
on 8th August, 1933. 70-72.

Capital of the United Provinces. 91-92.

Cut currency notes. 128.

Election of India to the Council of the
League of Nations. 471-72.

Export duty on raw skins and hides and
relief to the Indian cast iron pipe
industry. 120.

Expulsion of four Chettiar bankers
from Indo-China. 92.

Over-generous terms accorded to British
investors in Government of India
sterling loans. 129-30.

Participation of the Indian public in
the  forthcoming Indo-Japanese
negotiations. 163.

Protection to the hosiery industry

inst Japan. 128.

Railway Rol Btock Programme for
1934-35. 170.

Recognition of the provident funds of
'11:2 Benares and other Universities.

Sanitation and drainage of sugar fao-
toriee in the United Provinces. 472,

Silver. 161-62,

Jaapisr Paasap, Toe HONOURABLE Rat

BaHADUR LaALA—contd,

Question re—contd.

Statement in His Exoellency the Gov.
ernor of Bengal's specch that the
terrorist movement was ‘ easentially
a Hindu movement”. 472-73.

Resolution re—

Non.ratification and non-acceptance of
the Draft Qonventions and Recom-
mendation concerning invalidity,
old-age and widows' and orphans’
insurance adopted at the Seventeenth
Session of the International Labour
Conference. 468. ’

Ratification of the Silver Agreement.
458,

Jans CoMMITTEE—

See . NpIAN — ",
JaPAN—

Question re—
Boycott of Indian cotton by ——. 30,

31
Protection to the hosiery industry
against ——. 128,

JaPANESE CoTTON SPINNERS' FEDERATION—
Quesation re boycott of Indian ootton
by the —. 16-17.

JAPAXESE RicE—
Question re import of —— into India.
23, 41.

Jaranese Barrrivg Oomrantes—
Quettion re  vompetition by ——in the
Indian coastal trade. 15-16.

JAém'mu(, rex HoXoumamus Mr. T.
. 8.—
Qath of Office. 1.

JorxT PARLIAMERNTARY CoMMITTREE—
Question re views of Ministers on
the statement of Sir Samuel Hoare
before the ——. 40.

Jornr StreeT COMMITTER-~—
Question re—
A'i‘;’,’.f”‘i’"” time when the work of
—— will conclude, 47.
Representation of Assam at the ——,
45.
Representation of Assam on the ——,
43-44.
Belection of witnesses from Assam for
the . 44-45. -
Question (short notice) re report of the

JUDGES—
See ** MusLg — ",

JUNI0R GRADE COMMISSION—
Question re grant of a ——— to Mr. Raza
Ali Khan. 388,
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Jure CoMMITTER—
See * OXNTRAL —— *,

Jure Tax—
Question re formation of s Central Jute
Committee and the assignment of thie
— 219,

KaJra—
‘See '‘ STOPPAGR .

KALIRAR, THE HoONOURABLE M2, VINaYAK
VITHAL—
Legsal Practitioners Amendment Bill—

Motion to circulate. 281-82,

Motion re future administration of Aden.

108-09,

Question re—

Boycott of 1Indian cotton by the
Japanese Cotton Spinnors’ IKedera.
tion. 16-17.

Com; etition by Japanese shipping com-
i:;nliees in the Indian ocoastal trade.

Freight on coal despatched from col-
lieries in the Central Provinces. 16.

Hunger-strike of prisoners in the
Andamans. ll-lb}?

Import of Japanese rice into India.

41.

Reduction in salaries of the King's
Commissioned Indian officers from
the Indian Military Academy, Dehra
Dun. 55-56.

Supersession of Indian officials by Euro-
peans in the Central Provinces. 127.

Transfer of terrorist prisoners to the
Andamans. 18. )

Question (supplementary) re arrest of
Mr. Dovidas Gandhi on 6th August,
1938. 70-72.

Resolution re terrorist prisoners in the
Andamans. 243, 244-49, 257-58, 259.

KavLga—
See * MoTor TRAPFIC ",

KaLga-StMLAe RAILWAY—
See ** ——- " under ‘* RatLway(s)"”.

Kaunsawan SINGH oF DARBHANGA, THE
HONOURABLE MAHARAJADHIRAJA StR—
Murshidabad Estate Administration Bill—

Motion to consider, 371,
Question re—
Brown sugar. 67.
Difficulties oxperienced by sugar fac-
E%riou in finding & market for molasses.
'.51- .
Economic enquiry into the cost of pro-
duction of sugarcane. 06.
Trials in conneotion with a small-power
sugarcane orushing mill. 66.

Knxva—
Question re position of Indians in ——.
324-25. '

Krax AnpuL Grarrar KHAN—
Question re health of ——, a Btate pri-
soner confined in the Hazaribagh Jail,
Bihar and Orisea. 23.

Kuararog, g HoNouvrasrk Me. G. 8.—

Motion re future administration of Aden.
116-17,

Resolution re reduction of land tax. 270-

.

Krvg's CouM1ssIONED INDIAN OFFIOERS—

Question re reduction in salaries of the

—— from the Indian Military Academy,
Dehra Dun. 55-56.

KivL Juncrion—
See ** MISCONNEOTION",

KorAGHAT RAILWAY BRIDGE—
Statements (laid on the table) re
(1) Bengal Nagpur Railway, and (2)
Asiistant Train Examiners, Bengal

Nagpur Railway. 74-76.

Korrat—
Question re bombing by air of ——.
94-95, 322.

KURDUWADI STATION—
See *“ HINDU REFRESHMENT Room .

L

LaBour—
See ** RoYAL COMMISSION ON —— ™.

LARORE CONSPIRACY CASE PRISONERS—
Question re deportation of certain —— to
the Andamans from Madras. 24.

LAROASHIRE—
See *“ TBXTILE AGREEMENT ’,

LANCASHIRE DELEGATION—
See * AGRERMENT "',

LAND AcCQUISITION (AMENDMENT) Brrr—
See ** —— " under * BrLL ".

LANDHOLDERS—
Question re interest of —— of permanent<
ly settled tracts in tho new Constitu-
tion. 95.

LAND TAX—
Resolution re reduction of ——. 267-81.

LAVATORIES— -
Question re number of wagons with ——
on the East Indian Railway. 228.
Statement (laid on the table) re number of
wagons with —— on the Fast Indian

Railway. 451.

Lrague or NaT10N8, COUNOIL OF THR—
Question re election of India to the —.
471.72.

LxAGUE OF NATIONS SECRETARIAT—
Question re number of Indians in the —,
420,



20 INDEX TO THE COUNCIL OF STATE DEBATES.

LEAVE ALLOWANCRS—
Ses ** PRNSIONS aND —— ",

LEAvE RuLEs—

Question re 327.

LBcAL PRAOTITIONERS AUSKDMENT Bini—
See ‘‘ ——** under ** BiLL "',

LEGISLATIVE ASSEMBLY—
Address by His Excellency the Viceroy
, to the Members of the Council of State
snd the ——. 81.80.

LEGISLATURES —
Resolution re provision of privileges,
powers and immunities to —— in the
new Constitution. 134-41.

LeveL CrossiNg AcOIDENT(S)—
Question re—
on the Kalka-Simls Railway, 29.
Number of on Railways. 28.
Result of the enquiry into the —— at
ghl.g;hi, East Indian Railway.

Lever CrossiNg No. 31—
See *‘ CoLLISION "',

Lxvel Crossines—
Question re—
Number of —— on the Kalka-Simla
;gd Darjeeling-Himalayan Railways.

S.fot.y of —— before lines are declared
safe for passenger traffic. 29.
See ** Marw Ln«:g—ﬁ-— ",

Liseany Comurrran—
Appointment of the Honourable Mr. G. H.
Sponce to the —— of the Indian Legis-
l&t;ro, vice Mr. G. A, Natesan, resigned.

LIGETHOUSES—
Motion re lavy in British India of dues in
respect of ——, eto. 124-25,

LisT or BUsiNgIS—
See ** RRSOLUTIONS ANDP QUBSTIONS ™',

Listep Posts—
See ‘  SuperioR IxpiAN CIviL SERvVICE
Posrs ”’,

Loax— *
See *‘ STERLING —— .

LOAN OPERATIONS—
Question re ——in 1933, 325-26.

Loco. DEPARTMENT—
See * Assam Bengal Railway ** under
* BaLwAY (&) ..

M
Maomas axp Sovrmesw Mammarra Rarv

wAY—
Ses “ —— "' under “ RawLwax(®)™.

MADRAS AND SOUTHERN MAHBRATTA Rart-
wAY UNiON—
See ** GENERAL SECRETARY, ——— "',

Mamxora, Ma. J.C.—

Question re patent for nontip fas.
tenings for securing sleepers to rails
taken out by Mr. J. D. Wrench snd
—. 442,

MaLs—
See ** CALCUTTA — ",
MaJor PorT TRUSTS— .
Quostion re debt partioulars of ——.
5-8,

Maix Live LeEvEL CROSSINGS—

Question re number of —— between
Howrah and Delhi, East Indian Rail-
way, and betweon Sealdah and Goalundo
and Scaldah and Siliguri on the Eastern
Bougal Railway. 29.

MariNg (AMENDMENT) BILL—
See ** lndian —— '’ under * BiLL .

Meopicar CoLLEGES—
See** INDIAN — ",

Merprcar Councrn Bruri—
See* Indian —— " under " Bk ", °

MeuNa RIvErR—
Question re proposed bridge over the ——,
Assam Bengal I}silwsy. 425.

MEERUT CONSPIRACY CASE PRISONERS—
Question re compensation for —— who
were acquitted on appeal. 324,

MEnnorra, Tre HowoUraBLE Rar Bana-

DUR LALA MATHURA PraSAD—

Cotton Textile Industry Protection
(Second Amendment) Bill—
Motion to consider. 314-15.

Indian Medical Council Bill-—
Motion to consider. 398.400,
Consideration of Schedule 1. 40304,

Indian Railways (Amendment) Bill—
Motion to consider. 214-15.

lndjnl:a Tarif (Second Amendment)
Bill—
Motion to consider. 479-80.

Motion re future administration of Aden,
1-.9-10.

Murshidabad Estate Administration Bill—
Motion to consider 372, 374, 376, 376,
Point of order raised by —— re prece-

dence of his Resolution. 155,

Qum.rg—.—

Action taken under the Safeguarding of
Industries Act, 1933. 68,

Advances to Provinetal Governments
and rates of interest charged. 3.

Agreement entered into between the
Lancashire Delegation and the
Bombay millowners. 431.
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MewroTRA, TUT HoNoURABLE Rar Bana.
DuR. Lavs. MaTHURA PRABAD—60MId,
Question re—contd.

Amalgamation of British and Indian
military hospitals. 287-88,

Assassination of Mr. Burge., Districs.
Magisttate, Midnapere. 325,

Bombing by air of Kotkai. $4-95,
322.

Civil and military expenditure of — .
910,

Civil Surgeon, Bateilly. 409.

Compensation for Meertt Comspiracy
Case prisoners who were acquitted on
appeal. 324.

Debt obhligations of the Government of
India in India and in England. " 3.
Debt particulars of Major Port Trusts.

(]

5-6.

Deposit of one crore of rupees by
Dowager Queen Bahu Begum in
1813. 228,

Disallowance by the Governor of Burma
of discussion of the question of sepa-
ration or federstion. 03-94.

Disarmament Conferenve. 474,

Dismiscal of the General Secre-
tary, Madras and Southern Mshratts
Railway Union, from railway em-
ploy. 31.

Establishment of new sugar factories in
India. 3.

Government securities held by Provin-
cial Accountants General. 4,

Grievances of wasikadars. 226,

Tmperial Bank of India. 4.5,

Meerut Conspiracy Case. 322-24,

Negotiations for an Indo-Japanese

rade Agreement. 68.

Number of wagons with lavatories on
the East Indian Railway.

Pensions and leave allowanzes paid in
England and in India. 2.

Policy of military authorities in regard
to military hospitals. 28%.88.

- Pope Committee Repors. 7-8.
Position of Indigns in KEast Africa.
67-68.

Position of Indians in Kenya. 3824.25.

Recommendations of the dopartmental

enquiry . committee on telegraph es-
‘shment. 92.

Recommendations of the Royal Com-
mission on Labour. 31-32.

Rofusal by Mr. Vallabbhai Patel,
Stata prisoner, of the cenditional
release offered him for the purpose-
a; ln.ttending his. brother’s fuwd.
431.

Refusal of the Bombay Government

to allow thé cremation of the body of

ﬁrl.v Vithalbhai Patel st Chewpattt..

Rapt'rittionv . of terrorist - MonYIY :
from the Andamans. 40‘1:&.
Silver. 17.

,Bn;vey of the wheat position-in Indiw,

.

MERROTRA, THE HoNoumaBLE Rar Bama.
pUR LaLa MarHURA PRasaD—condld.

Question re—concld.

Transfer of Sri Badri
227,

Transfer of terrorist prisoners to the
Andemans., 408,

Transfer of terrorist prisoners to the
:nda.mnu and their treatment there.

3

Transfer of the administration of Aden
to the British Government.  8.9.

Wheat prices, 384. '

World Economic Conference. 1.2, 25-28.

Question (short notice) re report of the

Joint Select Committee. 355.

Question (supplementary) re—

Agreement entered into between the
Lancashire  Delegation and the
Bombay millownera. 432.

Arrest of Mr. Devidas Gandhi at Delbi
on 6th August, 1933. 70.72,

Bombing by air of Kotkai. 94-95.

Ca lt,;;.l2 of the United Provimces

Cut currency notes. 128,

Imperial Bank of Indis. 4.

Pope Committee Report. 7.

Repatriation of terrorist
from the Andamans. 408.

Silver. 162.

Transfer of the administration of Aden
to the British Government. 8.

Reserve Bank of India Bill—
-~ Motion for reference to a Joint Com-
mittee. 347-52,
Resolution re—

Condition of agriculturiets, 143.44, 151,

Export duty on gold. 293.94.

Raﬁgu}:ion of the Silver Agreement.
460-61.

Reduction of railway freighte on the
transport of Punjab wheat., 157,

Nath temple.

prisoners

159.
Release of political isoners and de.
tenus. 183.87, 188, 189, 190,

196-98, 200, 202,
Sale of silver. 174.78, 180, 182-83.
University Training Corps. 208.301,
308, 308.09.
W%ljllclmon'a Compensation (Amendment)
ill—
Motion to consider. 167-80,
MeRTs, THE Hoxoumapim 8t Hor-

MUSII—

Congratulations to ——on the oconfer<
ment of a Knighthood on him by His
Majesty the King-Emperor. T77.

MERCHANT SHIFPING (AMBNDMENT) BrLi—

See * Indian —— *’ under ** Brry, *,

Mzromanr BErering  (Smcond - Afrwp-
MENT) Birr<—
See * Indian —— " under * Biry ™.
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Mzssaor—

from His Excellenoy the Governor
General nominating Members of the
Council of State to the Panel of Chair-
men. 73.

——from His Excellency the Governor
Gensral nominating the Honourable
Mr. E. Milier, a Member of the
Counocil of State, to the Panel of Chair-
men, vice Mr. G. A. Natesan, resigned.
445.

l.I'nnn Gavaxr ERGINES —
Question re —— on the Eastern Bengal
Railway. 327,

MiDNAPORE CENTRAL JAIL—
See “ ANEY, Me. ",

Mrrrary HoSPITALS—
Question re—
Amalgamation of British and Indian
287-88.
Policy of military authorities in regard
to . 287-88.

MrmiTaRY PrEPARATORY ScHOOL, PoONA—
”

See ““ SHIWAJL MARATHA —— ',
Mmnrer, THE HONOURABLE MR. E.—

Nomination of —— to the Panel of Chair-
men. 443.

Mivorrry COMMUNITIES—

Question re representation of Mualims
and other in the  subordinate
. railway services, 172-74.

MrroasLL, THE HoNOURABLE MR. D. G.—

Qath of Office. 407.

Resolution re—

Non-ratification and non-acoeptance of
the Draft Convention and Recom-
mendation concerning fee charging
employment agoncies adopted at the
Seventeenth Session of the Interna-
tional Labour Conference. 465-68.

Non-ratification and non-acoeptance of
tho Draft Conventions and Recom-
mendation concerning invalidity, old-
age and widows’ and orphans’ insu-
rance adopted at the BSeventeenth
Ression of the International Labour
‘Conference, 466-68.

Mrraa, THE HONOURABLE SARDAR SiHEB
Sm SvLmmux Cassym Hasi—
Motion "ve  future administration of
Aden. 111-14.

MISCONNECTION—
Question re inconvenience caused to
due to —— between 47-Up
asseriger and 71-Up Express traine
&t Kiul Junction. 18,

Moﬁmns— od b
ifficulties experien y sugar factorfes
:; findinog & market for——. 56-

Monry ORDERS—

Question re delivery of —— to terrorist
prisoners in the Andamans. 20-21.

MoTIiON re— .
Fut;x;ve administration of Aden. 96-
123.
Levy in British India of dues in respect of
lighthousce, etc. 125.

Motor Bus COMPETITION—
Question re safeguarding of Railways
from ——. 4186, ’

Moror TrRA¥FIC—
Question re—
Competition between rajlway and —.
—on the Cart Roads between
Kalka and Simla and botween Sili-
guri and Darjeeling. 28. .

Munammap Din, THE HONOURABLE KHAN
BAHADUR CHADHRI—
Murshidabad Estate Administration Bill—
Motion to consider. 371.
Indian Medical Council Bill—
Motion to consider. 402-03.
Indian Tea Control Bill—
Motion to consider. 379-80.
Resolution re—
Condition of agriculturists. 144,
Reduotion of railway freights on the
transport of Punjab whoat. 156-
57, 1569-60.

MUBSHIDABAD ESTATE ADMINISTRATION
Bor—

See ** —— * under * BrLL ",

MusLiy JuDGES—
Question re appointment of ——in the
Calcutta High Court. 219-20.

MusLms—
Question re representation of —— and
other minority communities in the
subordinate railway services. 172.

Namv, THE HONOURABLE ME. Y. RANGANA-
YAKALU— )
Resolution re reduction of land tax. 272,

277-718.

Natessw, THE HoNOURARLE ME. G. A.—
Nomination of —— as Chairman of the
Committee on Petitions. 78.
Nomination of —— to the Panel of Chair-
men. 78.

NARAYANGANT—
See * Carourra Mans ™,
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NEGOTIATIONS—
Bee “INDO-JAPANESE — *,

New CONSTITUTION—

Question re—
Date of introduction of legislation in
Parliament on the subject of the ——.

Deficit provinces in the ——, 46-47.

Dissolution of the Central Legislature
and the h(())lding of elections under the
—. 430,

Inauguration of the —— for India. 54.

Interest of landholders of permanently
settled tracts in the —. 056.

Resolution re provision of privileges,
powers and immunities to Leg:.slatures
in the——. 134-41.

NeEw Rures—
See ‘“ House RENT ALLOWANOE ",

NewspArEns—
Question re !ugply of —— to terrorist
prisoners in the Andamans, 21.

Noox, TRE HoNOURABLE NawaiB Manx
MoRAMMAD HayaT KnaN— .
Nomination of to the Panel of

Chairmen. 73. .
Resolution re— -
Reloase of political

detenus. 184, 190, 19
University Training Corps. 300.

grisonen and

NorTH-WEST FRONTIRR—
Question re bombing of tribal territory
on the 58.

NOTIFICATIONS—
See ‘' INCOME-TAX "',

Novce, THE HoNoURABLE SIR FRANK—

Resolution re non-.ratification and non-
acoeptance of the Draft Conventions and
Recommendation concerning invalidity,
old.-age and widows' and hans’
insurance adopted at the Seventeenth
Session of the International Labour
Conference. 468.

Workmen's Compensation (Amendment)

ill—

Motion to consider. 169,
0]

OaTH OoF OFFICE—
Brayshay, the Honourable Mr. M. W. 1.
Colmmuixder-in-Chiof. His Exocellency the.
, 471,
Dain, the Honourable Mr. J. R. 1.
Dultt, the Honourable Mr. Pratap Chandra.

Fn;er-Tyﬂer. the Honourable Major
Ww. K. 127,

Glancy, the Honourable Mr. B. J. 1, 319.

Gr;h;)m, lt:o Honourable Major-General

Henderson, the Honourable Mr. J.§. 1.

OATH oF OFFICE—contd.
J-{Matmm, the Honourable Mr, T. C. 8.

Mitchell, the Honourable Mr. D, G. 407.

Reddi, the Honourable 8i: Kurma
Venkata. 407. -

Roy of Dinajpur, the Honourable Maha-
raja Jagadish Nath. 127.

Rus‘;zell, the Honourable Sir Guthrie.
407,

Souter, the Honourable Mr. C. A. 407.

Spence, the Honourable Mr. G. H. 407.

V&rzgste, the Honourable Mr. R. E. L.
407, )

OFricERS—
See ** PROMOTION ”'.

OLD-AGE AND Winows' AKD ORpHANS'

INSURANOE—

8See * INvaLIDITY, — ",
ORDINANCES—

Question re Congress property seized under

the . 29-30, property

OTrawA TRADE AGREEMENT—

Question re 328.

P

PapsHAE S8an1B BAuADUR, THE HONOURABLE
8a1vEDp Monamep—
. Indian Medical Council Bill—
Motion to consider. 400-01,
Murshidabad Estate Administration Bill—
Motion to consider. 372.73.
Reserve Bank of India B 1l-—
. Motion for reference to a Joint Com-
mittee. 352-54.

PaxNprr, THE HONOURABLE SARDAR SHEI
JAGANNATE MAMABAI—

Motion re future administration of
Aden. 119.20,
Question re—

Clerical staff of currency offices. 221.

Definition of the term ‘‘class compo-
sition.” 222,

Encouragement of private institutions
of physical exercise and culture amd
gymnasjums, etc. 222,

Hindu refreshment room at Kurduwadi
Station, Great Indian Peninsula
Railway. 223. :

gl:diu;izfl&ion il':.th;glndim %rmy. 221,
iwaji Marat ili reparator,
School, Poona. 22?:)' prmy

Question (supplementary) re—

Clerical staff of currency offices, 221.

Shiwaji Maraths Military Preparatory
School, Poona. 222,

Reasg;ntion re University Training Corpe. -

PaxnzL oy CHAIRMEN—
Message from His Excellency the Gover:
nor General nominating Members of the
Counoil of State to the——, 178,
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PaweL or CHAIRMEN—conid.

“Message from His Excellency the Gover.
nor Geuveral nominating the Honourable
‘Mr. E. Miller, a Member of the Council
of State, to the ——, yice Mr. G, A.
Natesan, resigned. 443.

PassENGER TRAF¥IO—

Question re safety of level orossings before
lines are declared safe for —. 29,

Passawoxr TRAIN, 47-Ur—
See ** M1scONNECTION .

ParEr, MR, VALLABBHAI—

Question re refusal by ——, Btate pri-
soner, of the conditional release offered
him for the purpose of wttending his
brother’s funeral. 431,

PaTEL, MR. VITHALBHAI—
Expressions of regret in connection with
the death of . .
Question re refusal of the Bombay Govern-
ment to allow the cremation of the body
of —— at Chowpatti. 431,

PaText—
Question re —— for non-slip fastenings
for securing sleepers to rauls taken out
by Messra. J. D. Wrench and J. C.
hindra. 442.

PENSIONS AND LEAVE ALLOWANCRS—
Question re paid in England.and in
India. 2.

PercY COMMITTEE—

Question re specimen budgets supplied to
the ——. g;:l peli

Pxeema, Mz. C. H. F.—
Expressions of regret in connection with
tmeaths of Raja Bijoy Sing Dudhoria
‘?1‘ Azimgunge, Bengal, and —, 78.
9

PrruansxtLy Srrriep Traors—
.Question re interest of landholders of ——
in the new Constitution. 825,

Prraonar Pavy—
Question re granted to the spaff.of the
Director General, Posts and Telographs.
425.

PxrITIONs, COMMITTRE ON—
Constitution of the —-, 73. .
Resonstitution of -the ——, - 4485,

Pxgror—
Question re—
Foreign companies dealing in —, ete.,
the ocontrol .exsescised by -the
_ . {Govemnment. over them. .85.
sKames of companies dealing in —,
*Q- 68,'“}

Prysicar Exwrorsr—
Queation re encouragement. of private
institutions of ——, otc. 222.

PisoEaoops—
Bee * Corrow — ",

PoLITIoAL PRISONERS—
Resolution re release of —— and detenus.
183.20¢,

P px CoMMITTER REPORT—
‘Question re ——, 7.8,

Porx ERQury CoMMrrras—
‘Qusstion  re—

Personnel of the——, 82.

Recommendations of the 33.

Recommendations of the —and
economies effected on State-managed
Railways. 416.

Recommendations of the ——and re.
oruitment for the superior services on
the Railways. 38.

Porx, Mz.—
Question re——, Railway Retrench.
ment Expert. 416,

]
Porr CommissioNERs, CALCUTTA—
-Question re retrerichment 1n the offices and
workshops of the ——. 319, 319.20.
Statoment (laid on the table) re Tetrench-
ment in the office and workshops of the
~——. 453, '

Porr TrUsSTS—
See ‘“MaJok — ",

Posts aND TBLEGRAPHS ACOOUNTS ENQUIRY
COMMITTER—
Statement (laid on the table) re recop-
mendations of the ——, 44648,

PosTts AND TELEGRAPHS DEPARTMENT—
Question re retrenchment in the —— since
lst April, 1933. 428-29.

PREPERENTIAL TREATMENT—
‘Question re —— acocorded to Eu ns,
etc., with lesser academical qualifica-
tions than student engineers. GO.

PRESIDENT, THE HONOURABLE THE—
Condemnatory speech by —— in oon-
negtion. with .the assaasination of Mr.
_f;‘mo. District , Magistrate, Midnapore.

Remn;)u by—— re (1) absence of
..Members -dntinsmqwtion time and (2)
" publication by Members of ' their ques-
-{ions and resolutions hefore ih ,
‘on’ thé'list of btuimsa:%.e’f ..12;'13?y Appear
Bee. “ RuLmve .

PREVESTIVE OFFICERS—
Bee “Costons — ",



INDEX TO THE COUNCTL OF STATE DEBATES, 25

PRISONERS—
Question re—~
Hunger-strike of oertain ——in the
Andamens. 21.
Number of deaths amo in the
Andamans in May, 1933. 19,
8ee * LAHORE CONSPIRACY Casg — ™.
8ee *“ MEERUT CONSPIRACY CaSE — ",
See ** TerworIST — ',

PriviLxors, POWERS AND IMMUNTTIRS—
Resolution re provision of —— to Legisla-
tures in the new Constitution. 134-41.

PROMOTION— .
Question re —— of officers in the Seco!
(Calcutta) Battalion, University Train-
ing Corps. 383.

PROTECTION—
Question re - to the hosiery industry
against Japan. 128,

ProvibERT FUNDS—
Question re recognition of the provident
funds of the Benares and other Univer-
sities. 162.

PROVINCIAL ACOOUNTANTS GEFERAL—
Sec * GOVERNMENT SHOURITIES ",

PROVINCIAL ADMINISTRATION RErORTS-—
Quention re supply of —— to the Director
of Public Information for compiling
the annual report on India. 57-58.

ProvINGIAL CBIMINAL LAW SUPPLEMENTARY
BiLL—
See ¢

e
PrOVINOIAL GOVERNMENTS—
Nee ‘“ ADVANORS ",

See *“ PRoVINCIAL Loax ",

* under *“ BrLL .

Provivoar Loax—
Question re conversion of —— advanced
from the Fund to Provincial
Governments. 128, ) o

ProvinolaL Loax Fonxp—
See ** PROVINGIAL Loax ",

PusLic DEBT oF INDIA—
Question re ——. 427-28.

Punsas Marm—
Question re —, 321-22.
Q
QUARTERS—
Question re—
Allotment of —in Simla. 413.
Condition of —— allotted to thestaff
o§4tgg Central Publication Branch.
424.25. ’

Rental paid by clerical staff of Attached
- 2{‘;)& when allotted ——in Simla.
Ses ** Buuron — *,
See *“ BUMMERHILL —— ',
M223LD

QurstioN TimME—

Remarks by the Honourable the President
re (1) absence of Members during ——
and (2) publication by Members of their
questions and resolutions before they’
appear on the list of business. 72.73,

R

RAGRUNANDAN PrASAD SINGH, THE Hol-
OURABLE Raya— .
Inde"“n_ Imcome-tax (Second Amendment)
1

Motion to censider. 209,

Indian Railways (Amendment) Bill—

Motion to consider. 213.

Question re —
Competition between motor and reilway
- traffic.. 18-19. '

Fortnightly return tickets on the East
Indian Railway. .19.

Inconvenience caused to passengers due
to misconnection between 47-Up
Passonger and 71-Up Express trains
at Kiul Junction. 18.

Interest of landholders of permanently
;osttled tracts in the new Constitution.

Punjab Mail. 321.22.

8toppage of 42-Down Express train at

jra and Abhaipur. 18,
Reserve Bank of India Bill—

Motion for reference to a Joint Com-

mittes. 344-45.
Resolution re —

Export duty on gold. 292.93.

Provision of  privileges, powers and
immunities to Logislatarcs in the
new Constitution. 139-40.

Rars—
See** PATENT ™.

RATLWAY(S)—
Questionre — .

Defamatory remarks regarding the
personnel of the Standing Finance
Committee for — . 54. - -

Employment on —— of natives of the
province traversed. 52.

Measuresadopted by —— to stop travel.
ling without ticketa, 417,

Moasures for increasing —— earaings.

54-55. .
Number of level crossing accidents
on——. 28, i

Rocommendations of the Pope Enquiry
Committee and recrnitment for
the suporier services on the — .

Safeguarding of —- from moter bus
_compétition. 416, DA

Scheme for constructing a —— from
Chittagong to Akyab. 426.
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RaiLwaY(S)—contd,

Assam Bengal ——
Question re—

. 47-48.

Audit and Aecounts Department,
—. 41819,

Countribution by the —— towsrds the
education of the children of their

employees. 52.
Financisal assistance from the Govern-
mont of Assam to the —. 52.

Number of appointments made in the
Loco. Department of the —— and
50001:11:15l unal representation therein.

Proposed bridge over the Megnariver,
—. 426

Signal, Interlocking snd Telegraph
) partment, —— . 4286.
-‘Bengal Nagpur
Statements (laid on the table) re (1)
Kolaghat Railway Bridge, —
and (2)7As;;stam Train Examiners.
—_— 74-76.
Dacoa-Arichs —,
Question re ——. 41-42, 42, 42.43,
Darjeeling- Himalayan ——
Question re number of level crossings
on the BSimla.Kalka and —.
28.
East Indian —
Question re—
Accidents on the —. 384,
Armouries ;ﬁ railway stations of the
225

Collision between 8 bus and train at
level crossing No. 31, Bhadohi
Station, ——. 27-28.

Fo]r't)mght' }y return tickets on the——,

Number of main line level crossings
between Howrah and Delhi, ——,
and between Sealdah and Goalundo
and Sealdah and Siliguri on the
Eastern Bengal Railway. 29.

Number of wagons with lavatories on
the —. 228.

Result of the enquiry into the level
orossing accident at Bhadohi,
421-22.

Statement (laid on the table) re number
of wugoml with lavatories on the

—. 451,

Eastern Bengal ——
Question re—
i Bridge, —. 417.18,

M;ﬁv gauge engines on the —,

. 327.

Number of main line level crossings
between Howrah and Delhi, East
Indian Railway, and between Seal-
dab and Goslundo and Sealdah and
Siliguri on the ——, 29,

Great Indian Peninsula ——
Question re Hindu refreshment room at

Kurduwadi Station, — . 228.

.

Rux.wu'g)-—cwld.
Kalka-Simla ———
Question re—
Level crossing socidents on the ——

29,
Number of level crossings on the
tjeeling. Himslayan and ——— .

28.
Madras and Southern Mahratta ——
Question re dismissal of the General
Secretary, —— Union, from railway
employ. 3l.
State-managed ——
Question re recommendations of the
Pope Enquiry Committee and eco-
nomies effected on ——. 416,

.

RAILWAY ACCIDENTS—
Question re ——. 33.-37.

Ramwway CLEBARING AOCOUNTS OFFICE—
Question re ——. 327.
Statemoent (laid on the tmble) re —.
451-52.

Ranway Eagvinas—
Question re measures for incroasing ——
54-56.

RAnLwAY EMpPLOYERS— .
Question re attendance of and participa-
tion in the deliberstions of the Indisn

Trade Union Congreas by ——. . 432.

Ranmwiy EMPLOYERS' ASSOCIATIONS—'
Question re—
Communmnications received from —— on
the subject of retrenchment. 433-

34.
Number of —— recognised by Govern.
ment. 433.

RanwaY FrEIGHTS— .
Resolution re reduction of —— on the
transport of Punjab wheat. 156-60.

RATLWAY RETRENOHMENT EXPRRT—
Question re Mr. Pope, ——. 16.

RATLWAY ROLLING STOOK PROGRAMME—
- Question re ——for 1834-36. 70.

RAILWAY SERVIOES— "
See' SUBORDINATE —— s

RAILWAY STATIONS—
Question re —
Armouries at —. 225.
Armouries at —— of the East Indian
Railway. 225.

Ramway TRAFFIC—
Question re competition between motor
snd —— 18-19.
Rawway UntoN—
See *“ MADRAS A¥D SoUTEREN MAHRATTA

RAILWAYS (AMENDMENT) BrLL—
See ** Indian —— " under * Bré ”.
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ABHATPUR—
See ** BTrorPPAGE .

ABSENOE OF MEMBRRS—
See « QuAsTION TimMx *'.
AOCOIDENTS—- ¢
Question re —— on the East Indian Rail-
way.
8See ** LEVEL CROSSING —— "',
See “ RaiLway —— ',

Accounts ENQUIRY COMMITTEE—
See *“Posts AND TELEGRAPHS —— ",
ADEN—
Motion re future administration of —— .
06-128.
Question re—
tivil and military expenditure of — .
9-10.
Transfer of the administration of ——
to the British Government. 8.9.

ADMINISTRATION REPORTS—
See ¢ PROVINOIAL —— *°,

ADVANCES—
Question r¢ —— to Provincial Govern-
ments and rates of interest charged. 3.

AGRERMENT—

Question re —— entered into between the
Lanocashire Delegation and the Bombay
millowners. 431.

See *“ SILVER — ',

See * TRXTILE —— ".

8See ** WHEAT — "',

AGRIOULTURISTS—

Resolution re condition of —— . 141.55.

A1 MarLs—
Quostion 7e amount pmd to Measrs Tata
:ggsé Ltd., for carrying — in India.

M223LD

AIMER-MERWARA  JUVEKILES Sxémo

BiLr—
See * ——"" under “ Brwr ”’.

AxsAaR KuaxN, THE HoNoURABLE MirOoB
Nawas SR MAnOMED—
Motion re future adminiatration of Aden.‘
114-16.
Resolution re—
Indian Civil Service. 239-41.
Reduction of land tax. 275-77.

ARyaB—
Question re scheme for constructing =

railway from Chittagong to —— . 426.

ALLOWANCE—
See * DELHI CAMP —— ',
See *“ House REXT —— ',

ANDAMANS—
Question re—
Complaints from terrorist prisoners in
» the —— before going on hunger-
strike. 19-20.

Deaths of terrorist prisoners in the
20,

Deh\;ery of money orders to terrorisi
prisoners in the .
Deportation of certain Lahore Con.

spiracy Case prisoners to the from
Madras. 24.

-Hunger-strike of certain prisoners it
the — . 21.

Hunger-strike of prisoners in the ——
11-15.

Hunger-strike of terrorist prisoners it
the —— in June, 1933. 20.
Number of deaths among prisoners i1
the —— in May, 1933. 19.
Number of terrorist prisoners in th
Reasons of hunger strike of terrorix
prigoners in the —— . 19.
Recommendations of the Indian Jail
Committee and depomtnon of terrori
prisoners to the
Repatriation of terrorist pnsonm fror
. 22, 407.08.
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ANDAMANS—contd.
Question re—conid.

Resolution passed by the Dacca Peoples’
Association mlaang to deportation of
prisoners conneoted with torrorist
crime to the 40-41.

Supply of newspapers to terrorist pri-
soners in the — . 21,

Swami Jnanananda’s pamphlet on
hungebstnlm and duth
prisoners in the —— .

Transfer of terrorist pruonerl to the
——. 15, 408.

Transfer of terrorist prisoners to the ——
and their treatment there.  93.
Resolution re terrorist prisoners ‘in -the

243-59.

Axngy, Mg.—
Question re alfeged #l-treatment of ——
in the Midnapore Central Jaid. 25.

ANNUAL ARMY ExXPENDITURE—
Question re —— since 1923. 09.

Axwuar Cusroms REvEnvE—
Question re gince 1923. 68.70.

Axxvat Rerorr oN INpTA—

Question re supply of adminia-
tration reports to the Director of Public
Ix;fggmataon for compiling the .
5 o

APPEALS—
Question re—
~—— heard by Assistant Commissioners
of Income-tax in India, ete. 228.29.
Number of —— examined by Assistant
Commissioners of Income.tax in

Bengal. 231.

APPRAISERS—

Question re number of Indians employed
as Customs Preventive Officers and ——
in the different ports of India and
Burma. 422-23.

ARBITRATION (AMENDMENT) Brre—
8See * Indian —— » under * BoL .

ARMOURIES—
Question re—
——at railway stations. 225.
——at railway stations of the East
Indian Railway. 225.

ARy EXPENDITURE—
See “ AN¥UAL — "',

Aamy HzaDQUARTERS—
Question re Delhi camp allowance drawn
by olerical staff Attached Offices

snd —.  400-10.

“Qu gqnm:—mmmgthdﬁel!
.} re uropean
personnel of the — . 171. pe

AssaM—
Question re—

Administration of the backward areas
in——. 46.

Facilities available for higher education
in —— . 45.46.

Financial assistance from the Govern-
ment of —-— to the —— Bengal
Railway. 82.

Reprosentasipn of ——. at the Joint
Select (‘opmttlee 45.

Representation of —— on the Joint
Select Committee. 43.44

Seismic disturbances i m-——. 46.

Belection of witnessos from —— for
the Joint Select Committeo. 44-45.

Assax BENcAL Rarway—

See ‘“ ——" under * RaiLwav(s)”.
ABSASSINATION —

Condemnatury speeches in connettion
with the —-- of Mr. Burge, District
Magistrate, Midnapore, 133-34,

Question re —-— of Mr. Burge, District

Magistrate, Midnapore. 325.

Quostion (short notice) re —-— of Mr.
Burge, District Magistrate, Midnapore.
132,

As8SISTANT C(OMMISSIONERS oOF INcoME-
TAX—
Question re—

Abolition of two poste of —-— Bqngal
331-32.

Amount of expenditure mcnrrod on
touring by —— and Income-tax
Officers, Bengal. 332.

Appeals heard- by ——- in India, etc.
228.29).

——in Bengal. 228.29.

Number of appoals examined by ——
in Bengal. 231.

Rtatement (laid on the table) re—

——, Bengal. 386.

Deslnbihtv of investing —— in Bengal
with apecial powers. 480,

AsS1STANT INCOME-TAX OPFICERS—
Question re Income-tax Oiocors and -—-—
in the Income-tax Dapartment, Bengal,
sppointed since April, 1922. 328,

AssiaTANT TRAIN EXAMISERS —
Statements (laid on the table) re (1) Kola-
ghat Railway Bridge, Bengal Nagpur
Railway, apd (2) -— ~, Bengal Nagpur
Railway. 74.76.
ATTACHED OFFICKS —
Question re--~
Delhi camp allowanee drawn by olerical
staff of —-— and Army Headquar-
ters. 479-10.
Rental paid by ole-icalstaff of e when
allotted quarters in Simia. 413,

AUDIT AND ACCOUNTS DEPARTMENT—
Quoutéi(i% re —— , Assam Bopgal Railway.

Avxmiary Foroe (Amvmmm) Brur—
See ** ——"' under “ BryL ",
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BACKWARD ABRRAS— }
Question re administration of the ——— in
Assam, 46.

Banv Bravm—
See * DowAGER QuUEEN —— ",

BArARCES—
Question re —— with the Secretary of

Stdte for India. 328,

BANERJEE, THE Hoxounasie Mg,

JAGADISH CHANDRA—

Condémnitory spesch by-——-in connec-
tion with the assassination of Mr. Burge,
District Magistrate, Midnapere, 133.

Cotton Textile Industry Protection (Second
Amendment) Bill—

Motion to consider. 318.

Indian Medical Counecil Bill—

Motion to consider. 398, 401-02.

Indian Railways (Amendment) Bil—
Motion to consider. 215-16, 217.

Indian Tariff (Second Amendment) Bill—
Motion to consider. 480-81.

Land Acquisition (Amendment) Bill—
Motion to consider. 304,

Motion re future administration of Aden.
119.

Murshidabad Estate Administration Bill—
MoW¥on to consider. 369.70.

Question re—

Abolition of two posts of Assistant
Commissiqners of Income-tax,
Calcutta. 331-32.

Alleged ill-treatment of Mr. Aney in
the Midnapore Central Jail. 25.

Amount of expenditure ineufred on
touring by Assistant Commissionors
of Income-tax and Income-tax
Officers, Bengal. 332.

Amount of saving effected by the aboli-
tion of the appointment of Deputy
Postmaster Genersl, Fastetn Bengal
and Assam Range. 427.

Amount psid to Mesars. Tata Sons,
Ltd., for carrying air mailsin Iniia.
428.27.

Annual consumption of Khewrs salt in
the Calcutta market. 438.

Apnual cost of the International Labour
Office, New Delhi Branch. 420-21.,

Annual saving anticipated due to re-
trenchment of gazetted officets in the
Income-tax Department, Bengal.
331.

Appeals heard by Assistant Commis-
sioners of Income-tax in India, etc.
228-29.

Assistant Commissioners of Income-tax
in Bengal. 228,

Attendance of and patticipation in the
deliberations of tho Indian Trade
gr;ion Congrees by railway emiployees.

BANRRIEE, THE HoMOURABLE Mg.
JAGaD1sSH CHA NDRA—cORi.
Question re——contd,

Audit and Aocounts:Dopartment, Assam
Bengal Railway. 418-19.

Bassuta Kumar Roy, detenn in the
Deoli Detention Jail. 421.

Boycott of Indian eetton by Japan.

30, 31.

Chamber of Princes. 28.

Cinchona plantations in Indis. 441.

Collision between & bus and train at
Jovel orossing No. 31, Bhadohi-Station,
East Indian Railway. 27-28.

Communal composition of the superior
and ministerial staff in the Govern-
mont of India Sccretarias and number
of Indians serving in the different
departments with their province of
oricin. 419.

Communieations received from Railway
Employees’ Associations on the sub-
ject of retrenchment. 433-34.

Complaints from terrorist prisoners in
the Andamans before going on
hunger-strike. 19-20.

Condition of quarters allotted to the
staff of the Central Publication
Branch. 424.25,

Congress property seized under the
Ordinances. 29-30.

Consumption of cotton piecegoods in
India and the Textile Agreement
betweon the Bombay millowners and

.ancashire. 427.

Crew system. 416.-17,

Dt;;on-Arichn. Railway. 41-43, 42, 42-

Death of Hari Pada Bagchi, detenu in

:20 Deoli Detention Jail, 442-43,
3.

Death of Sailesh Chandra Chatteriji,
de;/enu in the Deuli Detention Jail.
421.

Donths of terrorist prisoners in the
Andamens. 20.

Delay in the delivery of the Calcutta

~ maila at Dacca. 439-40.

Delivery of money orders to terroriss
prisoners in the Andamans. 20-21.

Deportation of certain ILahore Con-
spiracy Case prisoners to the Anda-
mans from Madras. 24.

De:;nus in the Leoli Detention Jail.

0,

Dissolution of the Central Legislature
und the holding of elections under
the new constitution. 430.

Gazetted officers discharged from the
Income-tax Department, Bengal,
since April, 1922. 329, .

Gaxetted officers of the Income-tax
Department, Bengal, who died while
in active service, ets. 329-30.

‘Hardinge Bridge, Eastern Bepgal Rail-
way. 417-18.
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BANERJEE, THE
JAGADISH CHANDRA—conid.
Question re—contd.

INDEX TO THE COUKCIL OF STATE DEBATES.

HONOURABLE MR,

Health and treatment of late State
prisoner J. M. Sen-Gupta while at
Ranchi. 38-39.

Health of Dhanesh Chandrs Bhatta-
charji, detenu in the Deoli Detention
Jail. 473.74.

Health of Khan Abdul Ghaffar Khan,
a State prisoner confined in the
gmribugh Jail, Bihar and Orissa.

Health of prisoner Bidhu Bhusan Sen
and interview with his brother. 21.
Health of Saroj Ranjan Acharyya,
detenu jn the Deoli Detention Jail.

443

Health of Subodh Kumar Mukherjes,
detenu in the Deoli Detention Jail.
442,

Hunger-strike of certain prisoners in
the Andamans. 21.

Hunger-strike of terrorist prisoners in
the Andamans in June, 1933. 20.

Import of Japanese rice into India.

23.
Imports of Port Said, etc., salt into the
lcutta market. 438.

Income-tax Officers and Assistant In-
come-tax Officers in the Income-tax
Department, Bengal, appointed since
April, 1922, 398,

Income-tax Officers, etc., in the Income-
tax Department in Bengal. 230.

Income-tax Officers in Bengal. 130-31,
229-30.

Income-tax Officers in charge of general
d.:i’stricts in Calcutta and the mofussil.
230.

Indian Railway Conference Assouia-
tion. 414-15.

Level crossing accidents on the Kalka-
Simla Railway. 29.

Mecasures adopted by Railways to stop
travelling without tickets. 417.

Motor traffic on the Cart Roads
between Kalka and Simla and
between Siliguri and Darjeeling. 28.

Mr. Pope, Railway Retrenchment Ex-
pert. 416,

Number of appeals examined by Assis-
tant Commissioners of Income-tax in
Bengal. 231.

Number of Bengalis employed in the
superior and ministerial staff of the
?loqvornment of India Secretariat, etc.

o

Number of cases assessed under section
23 (4) of the Indian Income-tax Act
in the Dacca district. 434-35.

Numbor of civil disobedience prisoners

in %:;l 26-27. )
Number of deaths among prisoners
__inthe Andamens in May, 1933. 19.

Names of firms that supply articles to
the Indian Stores Departmient. 40.

BANKRJEE, THE
JaaapisH CHANDBA—condd.
Question re—condd.

HoxouraBLe Mgz-

Number of Indians employed as
Customs Preventive Officers and
Appraisers in the different ports of
India and Burma. 422.23.

Number of Indians in the League of
Nations Secretariat. 420.

Number of level crossing accidents on:
Railways. 28.

Number of level crossings on the Kalka-
Simla and Darjeeling-Himalayan
Railways. 28.

Number of main line level crossings.
between Howreh and Delhi, East
Indian Railway, and between Sealdah.
snd Goalundo and Sealdah and
. Siliguri on the Eastern Bengal Rail-

way. 29.

Number of Railway Employees’ Associa--
tions recognised by Government.
433

Number of salt works in India. 435.

Number of terrorist prisoners in the
Andamans. 21.

Patent for non-slip fastenings for secur-
ing sleepers to rails takem out by
Mcsars, J. D. Wrench and J. C.
Mahindra. 442.

Personal pay granted to the stefl of the
Director General, Posts and Tele-
graphs, 425.

Personnel of the Pope Enquiry Com-
mittee. 32.

Present poeition and future of the sugar
industry in India. 220-21.

Present position of the salt industry.
438-39.

Proposed bridge over the Megna river,
Assam Bengal Railway. 425.

Public Debt of India. 427-28.

Quantity of salt imported from Euro-
pean countries. 435-37.

Railway accidents. 33-37.

Reasons of hunger-strike of terrorist
prisoners in the Andamans. 19.
Recommendations of the Indian Jails
Committee and deportation of terro-
rist prisoners to the Andamans. 22.
Recommendations of the Pope Enquiry

Committee. 33.

Becommendations of the Pope Enquiry
Commiittee and economics effected on”

_State-managod Railways. 416.

Recommendations of the Pope Enquiry
Committes and recruitment for the
superior services on the Railways. 38.

Repatriation of terrorist prisoners from
the Andamans. 22,

Resolutions passed by the Dacca
Peoples’ Association relating to de-
portation of prisoners connected with
terrorist crime to the Andamans,
40-41. )

Result of the enquiry into the level
crobsing accident at Bhadohi, East
Indian Railway. 421-22,
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Baxerseg, THE HoNOURABLE MR, JAGADISR
CHANDRA—conid.
Qu_eatioh re—concld.
Resumptions' of the wasika in Raja
Bodh Singh's family. 226.27.
.. Retrenchment in the Posts and Tela-
graphs Department since 1st April,
1933. 428-29.
Retrenchment of ]g:zetmd officers in

the Income-tax Department, Bengal.

330.

Road-Rail Conference. 38.
Safeguarding of Railways from motor

bus competition. 416.

Safety of level crossings before lines are

declared safe for passenger traffic. 29.

-Scheme for constructing a railway from

Chittagong to Akyab. 428. -

Search made by the police of belongings
of the Bengal State prisoners con-
fined in Damoh Jail. 131.

Beparation of Burma from India. 39.

Signal, Interlocking and Telegraph De-
partment, Assam Bengal Railway.
426.

Bilver. 39-40.

Sterling Loan. 432.

Strength of the Indian Civil Service and
the number of 1ndians therein. 420.

Bupply of newspapers to terrorist pri-
soners in the Andamans. 21.

Swami Jnananenda’s pamphlet on
hunger-strike and death of terrorist
prisoners in the Andamans. 22.

Terms of the contract botween Govern-
ment and the India General Steam
Navigation Company for the carrying
of the Calcutta mails from Goalundo
to Narayanganj. 440-41.

Total receipts, etc., in ‘the Income-tax
Department, Bengal. 331.

Transfer of the Central Publication
Branch from Calcutta to Delhi. 424.

Views of Ministers on the statement of
Sir S8amuel Hoare before the Joint
Parliamentary Committee. 40.

Whereabouts and health of State pri-
;%ner Surendra Mohan Ghosh. 24-

World Economic Conference. 25-26.

Question (supplementary) re—

Crew system. 417.

Income-tax Officers in Bengal. 229-30.

Statement in His Expellency the Gov-
ernor of Bengal's speech that the
terrorist movement was ‘‘ essentially
a Hindu movement ™. 472-73.

Transfer of terrorist prisoners to the
Andamauns. 408.

Reserve Bank of India Bil]—

Motion for reference to a Joint Com-

mittee. 345-47.
- Resolution re—

Condition of agriculturists. 151-52.

Provision of privileges, powers and
immunities to tures in the
naw Constitution, 138-39.

™~

b

BarEmyge, TRE  HoNewvraBtm Mg, .
JAGADISE CHANDRA—condld,
Resolution re—contd.
Reduction of land tax. 278, 280, 281.
Bale of silver. 178.
Terrorist prisoners in the Andamans.
255-56. ’ )
University Training Corps. 304, 807-
08.

BarEnLy—
See “ C1viL BURGEON, — ",

BASANTA Ktmh Roy—
Queation re , detenu in the Deoli
‘Detention Jail. 421.

BARTLEY, THE HONOURABLE MR. J.—
Indian Arbitration (Amendment) Bill—
-~  Motion to introduce. 78.
Motion to consider. 164.
Motion to pass. 164.
Legal Practitioners Amendment Bill—
Motion to oirculate. 282-83.

Basu, THE HoNouraBLE MR. Buay

KuMAR—

Ajmor-Merwara Juveniles Smoking Bill—
Motion to consider. 310, 311.

Condemnatory speech by —— in connec-
tion with the assassination of Mr. Burge,
District Magistrate, Midnapore. 133.

Indian Arbitration (Amendment) Bill—

* Motion to consider. 164.

Motion re future administration of Aden.
118.

Question (supplementary) re Income-tax
Officers, etc., in the Income-tax De-
partment in Bengal. 230.

Reserve Bank of India Bill—

Motion for reference to a Joint Com-
mittee. 339-41. '

Resolution re—

Release of political prisoners and de-
tenus. 184, 187-90, 191, 197.
University Training Corps. 302-06,

306, 307, 309.

BEMLOE QUABRTKRS—
Question re . 410,

BeNeAL NAGPUR RAILWAY—
See *“—— " under ‘* RAILWAY(8) ”,

BENGAL BTATE PRISONERS—
Question re search made by the police of
belongings of the —— confined in
Damoh Jail. 131.

BENGALIS—

Question re number of —— employed in
the superior and ministerial staff of the
Gloyomment of India Secretariat, etoc.
419.

Brsant, Dr. Mas. ANKIB—
. Expressions of regret in connection with
the death of — . 405-06.

BrApoEI—
Sed Lever CrossiNg AOCIDENK(S) ",
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Bmawonr Sratrox—
See ** CoLLIsION ',

BiprU Bausax Sxx—
Question re health of prisoner —— and
interview with his brother. 21.

BrLr—

Ajmer-Merwara Juveniles Smoking ——
Pa;;:d by the Legislative Assembly.
Motion to oonsider, negatived. 309-11.

Auxiliary Force (Amendment) ——
Assent of the Governor General. 74.

Cantonments (House-Accommodation
Amendment) ——

Motion to imtroduce. 78.

Motion to consider. 164.65.

Motion to pass. '165.

Passed. 165.

Passod by the Legislative Assombly.
367.

Assent of the Governor General. 446,

Ohildren - (Pledging of Labour) ——
Assent of the Governor General. 74.

Cotton Textile Industry Protection
(Amendment) —

‘Asgent of the Governor General. M.

Cetton Textile Industry Protection (Second
‘Amendment) ——

,.2“.0; by the Legislative Assembly.

“Motion to consider. 313.17.

Motion to pass. 317.

Pamsed. 317.

‘Assont of the Governor Genersl. 446.
Dangerous Drugs (Amendment) ———

Pmod” by the Legialative Assembly.

367.

Motion to consider. 387.

.Motion to pass. 388.

“Passed. 388

‘Amsent of tho Governor Genersl. 446.

‘Imperial Bank of India (Amudmm —_
Recommendation by the Legislative

Assembly that the —— be yeferred 40 -

a Joint Committee. -887.
Concurrence by the Conncil of State in
the recommendation of the Legisla-
‘tive Asserably that the —— be re-
ferred to a Joint Commitiee.  364-

85.

Nomination of Membars of the Qouncil
of State to serve.on the Jaint Gom-
mittee.” 368.

Prosentation of the Report of the Joimt
~Committee. 448,

-Jmdisn Arbitretion (.Amandnnt) A—

Motion 40 introduse. .

Motion to consider. 164.

Motion to pass. 164.

A'sunt'of the Governor General. .446.

rry—

Indisn. Fipance »1833—
" Agsent of the Governor General. 'T4.

Brrt—oonsd.

Indian Forest (Amendment) —
Assent of the Governor Genersl. 74.
&adian Inoome-tax {Amendment) ———
Assent of the Governor General. 74.
Indian Income-tax (Second Amend.
ment) ——
Pa.uod by the Legislative Assembly.

llouon to consider. 208-11.

Motion to pass. 212.

Passed. 212.

Astont of the Governor General. 446,
Indian Marine (Amendment) ——

Assent of the Governor General. 74.
Indian Medical Council ——

Pn::;;d by the Legislative Assembly.

‘Motion to consider. 389-403.

Considerstion of S8chedule I, 408-04.

Motion to pass. 404.

Passed. 404.

Assent of the Governor General. 446,
-Indian Merchant Shipping (Amend-

ment) ——

Assent of the Governor General. 74.
Indun Morohont. Shipping {Becond Amend-

Ps;ed by the Legislative Assembly.

Motjon to oconsider. 360.82.
Motion to pass. 382,
Paseed. 382,
Aseent of the Governor (eneral. ¢46.
Iodisn Bnlw.ys (Amendment) ——
Pamu:d y the Laguln,ﬁm Assembly.
Motion to conaider. 212-17.
Motion to pasgs. 218.
Passed. 218.
Apsent. of the Governor Geneml. 446,
Indian Tariff (Amendment) ——
Assant of the Governor General. 4.
Jodisn Tariff (Second Amendment) ——
Pl:;:d by the Legislative Aspembly.

Motion to consider. 475-83.
Consideration of clause 2. 48487.
Aotion to pass. 487,

Passed. 487.

Indian Teariff (Ottaws Trade Agreement)
Amendment .——

B ent of
nt of the Governor quﬂ 4.
Jndian Ten. Control _—

inod by the Legislative Aasembly.

Motlon to conaider. 376-80.

Motion to pass. .380.

Passed. 380.

Assent of the Governor General. 448,
Indian Wireless Telegraphy ——

Puls;o;d by the Legxslltwo Asomhly.

Mation to copsider. 208-07.

goﬁpn to pags. 207.

Assent of tho Governor General, 446.
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Bit—concld.

Land Acquisition (Amendment) ——
Pals;zd by ‘the Legislative Assembly.
Motion to consider. 203086,

Motion to paees. 206.
Passod. 200. -
Assent of the Governor General. 448,

Legal Practitionors Amondment ——-
Motion to sirculate. 281-83.

Murshidabad Estate Administration ——
Passod by the Legislative Assembly.

337.
Motion to consider. 868.76.
Motion to'pass. 378.
Passed. 376.
Assent of the Governor General. 448.
Provincial Criminal Law Supplementing
Amsont of the Governor Gemeral. M.
Resorve Bank of India —-
Rocommendation by the Legislative
Assembly that the —— be referred
to & Joint Committee. 313.

Concurrence by the Couneil of State in
the recommendation of the Legisin-
tive Assembly thut the —— be re-
ferred to a Joint Committoe. 337-64.

Nominetion of Members of the Council
of State to serve on the Joint Com-
mittee. 867.68.

Presentation of the report of the Joint
Committee. 446.

Bafeguarding of Industries ——

Assent 6f the Governor General. M.

Balt Additiomal Import Duty (Extend-
ing) —

Assent of the Governor General. M.

Wheat Import Duty (Extending) ——
Assent of the Governor General. “74.

Workmen's  Oompensation  (Amend-
ment) ———
Fassed ‘by the ‘Legitlative Assembly.

1.
‘Motion'to consitter. 'F865:09.
Motion to pass. 170.
Passed. 170.
Assent of the Governor General. -d48.

Boon SIiNGH—
Bee‘ Raja ——"',

Bousay Minrowszas—
See ** AGREEMENT ™.
See ‘' THXTIIE AGREENENT ™,
BoMBING—
Question re—
—— by air of Kotksi. 04-05, 322,
———of -tribal territory om'the :Nerth-
West-Frontier. B58.
Boyoorr—
Question re—
~— of Indisrrostton vy Japan. 30,81,
~——of Indian cotton by the Japanese
Cotton. Spinness’ Federation. 1617,

BRrAYSHAY, THE HoxouRasrz Mz, M. W.—

Indian Railways (Amendment) Bill—
Motion to oconsider. 212-13, 2368-17.
Motion to pass. 218.

Oath of Oftice. 1.

Resolution re teduction of nﬂwu{ fréights
on the transport of Pupjab whest.
157-59.

BRIDGE—

Questionre proposed —— over the Megna
-tiver, Assam Bengal Railway. 425.

BRITISH INVESTORS—
Question re over-generous terms-eacorded
to in QGoverrment of India sterling
loans. 129-30.

BrowN SUGAR—
Question re —— . 67.

BUDGETS—
See ‘‘ SPROIMEN ——— ',

Burag, MR.—

Condemamatory speeches in oconnedtion
with the.assassmation of —— , Di
Magistrate, Midnaporo. 133-34.

Question re asdassination of ——, District

‘Magistrate, Midnapore. 325.

Question {short notice) re assassination
clyt ——, District Magistrate, Midnapore.
32.

BuRMA—
Question re separation of —— from Indis.
39.

BUBINESS—
See ‘‘ STATEMENT OF —— ",

Buta SiNGH, THE HONQURABLE BARDUR—
Question ‘re—

Conversion of Provincial Loan advanced
from the Provincial Loan Fund to
Provincial Go!vernmenu. 128.

"Present price of ru snd soveréign.
127-28. tpee

Rebolution re—

‘Condition of agriculturists. '14¢.%6.

“ﬁueticm of’flant: tax. 270.

‘Reduction of -railway “freiglits on the
“transport of lejayb mat. 157.

v}

Carourra HigE Courr —
Qu:cﬁon re—
ppointment of Muslim Judges in *
—. '219220. dgen in the
> A%iointmnnt of Registrar, ——, 883,

CaLovTTA MaTLS—
Question re —
*DBétay -in -the -délivery of the —— =3
_ Dacos. 439:40.
“Terms-of the contract between Govern-
ﬁon? :gd thotL India General Steam
svigation Company for the carry-
“ing -of ‘the —— from Goslundo ¥o.
Narayanganj. 44041,
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Carovrra Mamrker—

See ** SaLT ™.
CAMP- ALLOWANCR—
See ‘* DeLu1 —— "',
CANTONMENTS (House-ACOOMMODATION

AMENDMENT) Brir--
See *“ —— " under ** BiLL "',

CaAPITATION RATE TRIBUNAL—
Question re oase laid before the —— on
behalf of the Gevernment of India.
223.

Carr RoADs—
See * Moror TRravric™.

Cast IroN P1pE INDUSTRY —
See *‘ INDIAN — "',

CENTRAL JAIL, MIDNAPORE—
See ““ ANEY, Mn.”.

CENTRAL JUTE COMMITTRE—
Question re formation of a —— and the
assignment of the jute tax. 219.

CENTRAL LRGISLATURE— -
Question re dissolution of the —— and
the holding of elections under the
new Constitution. 430.

CENTRAL PROVINCES— B
Question re supersession of Indian offi-
oials by Europeans in the — . 127,
See “* CoaL™.

CENTRAL PUBLICATION BRANOH—
tion re —
Qu(;:nd.ition of quarters allotted to the
staff of the ——. 424.25.
Transfer of the —— from Qaloutta to
Delhi. 424.

CHAIRMEN, PANEL OF—

Mossa.ge'from His Excellency the Gover-

* nor General nominating Members of
the Council of State to the —. 73.

Message from His Exocellency the Gover-
nor General nominating the Honour-
able Mr. E. Miller, a Member of the

" Council of State, to the —— vice Mr.
G. A. Natesan, resigned. 443.

CHAMBER OF PRINCES—
Question re —. 26.

CHARANJIT SINGH, THE
A——.
Imina‘tion of —— as & member of
the Committee on Petitions. 73.
Nomination nal
the Committee on Petitions, vice Mr.
G. A. Natesan, resigned. 445.

CrETTI, THE HONOURABLE Diwax Baza.
DUR G. NARAYANABWAMI—
Murshidabad Estate Administration
Bill—
Motion to consider. 373-74,
Nonfin&tién of —— to the Panel of
" Chairmen. 73,

HoNoUrABLE

of —— as Chairman of =

CHRTII, TRE  HoNoURABLE. Diwas
Bamapur G. NABAYANASW aMI—contd.

Besorve Bank of India Bill—
Motion for reference to a Joint Com.
mittee. 357-58.
Resolution re University Training
Corps. 307. .

CHETTIAR BaNKERS—
Question re expulsion of four ~—— from
Indo-China. 92.

Cares MintNa OrricER, Gitpin—

Question re sto e of recruitment of
Hindus by t.hgpl. 821.

CHILDREN (PLEDGING OF Lapour) BriL—
See **——" under “ Brv ™,

CHITTAGONG—
Question re scheme for constructing &
railvay from ——to Akyab. 426,

CHoxsY, THE HoNoURABLE KHAN BaHa.
DUR DR. 818 NaSARVANIT—
Indian Medical Council Bill—
Motion to consider. 393-97.
Indian Wireless Telography Bill—
Motion to considdr. 207,
Land Acquisition (Amendment) Bill—

Motion to consider. 204-05.

Motion re future administration of
QAden. 120-21. :
uestion (supplementary) re Agree-
ment entered into betweem the
Lancashire  Delegation and the

. Bombay millowners, 432,
Resolution re — :

Need for a further enquiry into the
pharmaceutical action and produo-
tion of the standardised alkaloids
gaésinohona, i.e., lolaguina. 259.63,

Release of political prisoners and
detenus. 192.
Terrorist prisoners in the Andamans.
254-56.
CROWPATTI—

8See ‘‘ CREMATION ',

CIFORONA—

Resolution re need for a further enquiry
into the pharmaceutical action ~ and
production  of standardised
alkaloids of —, .., tolaguina. 259-

CINCHONA PLANTATIONS—
Question re —— in India. 441.

CIVIL AND MILITARY EXPENDITURB—
Question re —— of Aden. 9-10.

Crvi, DisoBeDIENOE MOVEMENT—
Question re—
Convictions in connection with the

—

Number of —— in jail. 26.27.
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Crvir SusanoX, BamBiLLY—
Question re .

Crass COMPOSITION—
Quostian re definition of the term *‘ ——*,
222. :

CLERIOCAL STAPP—
See * CurrENoY OFFICES .
See * DELHI CAMP ALLOWANGE'.
See * RENTAL "',

CoaL —
Question re freight on —— despatohed
from collieries in the Central Pro-

vinces. 186.

SBtatement (laid on the table) re sur.
charge on freight levied on steam
—— and hard coke. 385.

CoASTAL TRADE—
Ses ** INDIAN — °,

Coxg—
Statement (laid on the table) re surcharge
on freight levied on stesm ocal and
hard —. 385.

COLLIBRIES—
See “ CoaL”,

CoLLISION—

Question re —— botween & bus and
train at level crossing No. ‘31, Bhadohi
Station, East Indian Railway. 27-
28.

COMMERCE, DEPARTMENT OF—

Election of two non-official Members
to the Standing Committee of the ——.
283-84.

Motion for the election of two non-offi-
cial Members to the Standing Committee
of the 1.

Nomination of Membsrs for election to
the Standing Committee of the —.
218.

Result of the election of two non-official
Members to the Standing Committee
of the ——. 283.

COYMANDER-IN-CHIRF, ‘H1s EXOELLENOY

THE—

Cantonments (House-Acocommeodation
Amendment) Bill— ’
Motion to introduce. 78.

‘Motion to consider. 164-88.

Motion to pass. 165.
Oath of Office. 1, 471.
Resolution re University Training Corps.
. 801, 305-07.

CoMMISSION—
Se¢ “ Juxior GrapE — ",

CoMMITTER oF EXPrRTs ON DEVENOB—
Question re repert of the —. 174.

CoMMITTEE. ON PRTITIONS —
Constitution of the ——, , 73,
Reoconstitution of the ——, -445.

Mge31L.D

CommuNaL CoMPOBITION—
Question re —— of the superlor and

ministerial staff in. the Government of

India  Secretariat
Indians serving in the diiferent
departments with their. province of
origin. 419.

COMMUNAL REPRESENTATION—
‘Question re number of appointments
made in the Loco. Departmant of the

Assam Bengal  Railway and —
therein. 50-51.
COMPENSATION—
See ‘ MEERUT CONSPIRACOY €asm Pri-
SBONERS '’,
COMPETITION—
Question re—
—— between motor and railway
trafic. 18-19.

—— by Japanese shipping companies
11% the Indian coastal trade. 15-
Salf,eéuarding of railways from motor
us

.

CONGRATULATIONS—

——to the Honourable Sir Hormusji
Mehta on the conferment of a Knight-
hood on him by His Majesty she King-
Emperor. 77.

CoXaRESS PROPERTY—
See ‘“ ORDINANCES "',

CoONTRACT—
Question re terms of the —— hetween
Government and the India General
Steam Navigation Company for the
oarrying of the Caloutta mails from
Goalundo to

CONTRIBUTION—
Question re by the Assam Bengal
Railway towards the education of
the ohildren of their employses. 52.

CONVERSION—
Question re —— of Provincial  Loan
advanced from "the Provincial Loan

Fund to Provincial QGovernments.
128.
CoxNvioTIONS—
Question re in oconnection with the

civil disobedience movement. 171

CoTrroN—
See ** INDIAN — ",

CorTox Przomaoops—
Question re copsumption of —— in
India and the Textile Agreement

and number of

.

Narayanganj. 440-4l.-

- between the Bomhay millownars and -

427,

CorroN SPINNERS’ FEDERATION—
Ses “ JAPANBIE —="

Lancashire,
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Corroxn TexTiLe INDUSTRY ProTEOTION
{AMENDMENT) Brrr—
See ** —— * under * B ™.

Torror TexTiLE INpDeeTEY PROTECTION
(Seconr AnENDMENT) Brir—
See ‘‘ —— ' under ‘‘ BiLr *".

CoUNOIL OF STATE—
-Address by His Excellency the Viceroy
to the Members of the —— and the
Legislative Assembly. 81-89.

CouxciL or THE LEAGUE oF NATIONS—
Question re election of India to the ——.
. 471-72.

CRRMATION—

Question re refusal of the Bombay
Government to allow the —— of the
body of Mr. Vithalbhai Patel at
Chowpatti. 431. -

Crzw SYSTEM—
Question re ——. 416-17.

CuvrrENcY Nores—
Question re cut

CurRENOY OFFICES—
Question re clerical staff of —.

128.

221.

CusToms PreveExTres Orriorrs—
Question re numbeor of Indians employed
as —— and Appraisers in the differont
ports of India and Burma. 422-23.

CustoMs REVENTE—
See “ ARRUAL —*'.

D

Daocca—
Bee * Carcurra Mans ™.

Daocos-ARIOHA RATLWAY —
BSee * —— " under ‘* RarLwaY(8) .

Daocoa Disteicr—
See * INDIAX INcOME-TAX AoT”.

Daoca PxorLes’ ASSOCIATION—

Question re resolu‘ions passed by the——
relating to deportation of prisouers
oonnocted with terrorist crime to the
Andamans. 4041,

Darx, Ta8 HoNOURABLE Mz. J. R—
Oath of Office. 1.

Daxon Jam—
Question re search made by the police

of belongings of the Bengal State
prisoners eonfined in ——. 131,

Daraxrovs Devas (AMENDMENT) Brni—
See * * ander * Brn”.

DARIEBLING— .
Bes *“ Moror Trawrrc .

-

DARIEELING-HIMALAYAX RALWAY ——
“——"" under * RarLway(s) .

Date or INTRODUOTION—
Question re —— of legislation in Parlia-
ment o .t he subject of the next Consti-
tution. 7.

DEATH(S)—

Expredsions of regret in connection with
the —— of Dr. Mra. Annie Besant.
405-08,

Exreulons of regret in connection with
the of Mr. Vithalbhai Patel. 444.

Expresesions of regret

in conneetion
with the — of Raja Bijoy Si
Dudhoria of Azimgunge, Bengal, an
Mr. C. H. F. Pereira. 178.-79.
Question re—

in the Deoli Detention Jail. 442

43, 443.

defenu in the Deoli Detention
Jail. 421.
——of terrorist
Andamans. .
Number of among prisoners in
the Andamans, in May, 1933. 19,
Swami Jnanananda’s pamphlet on
hunger-strike and —— of terrorist
prisoners in the Andamans. 22.

prisoners in the

Dgpr— -

of Hari Pada  Bagchi, detenu

of Bailesh Chandra Chatterji, -

Qu:siion re —— partioulars of Major

Port Trusts. &-6.

Dxpr OBLIGATIONS—
Question re —— of the Government of
India in India and in England. 3.

DerAMATORY REMARRS—
See *“StaNDING Fiwaxom ConmiTrin
»OR RaiLway(s)”. ~

Derexce—
See * CoMMITTEE aoF EXPERTS ON
".
DEricIT PROVINCES—
Questivn re —— in the new Constitution.
46-47.

Derrr CaMp ALLOWARCE—
Question re drawn by clerical staff
of Attached Offices and Army Head-
quarters. 409-10.

DeoLt DETENTION JATL—
Question re—

Basanta Kzulmu- Roy, detenm in the
—. 421,

Death of Hari Pada Bagchi, detenn
in the ——, 442.43, 443.

Death of Bailesh Chandra Chatterji,
detenu fin the ——. 421,

Detenus in the —. 430,

Health of Dhanesh Chandra Bhatts. '

charji, detenu in the —, 478.
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Rxssrve BANk or INDIA—
Question re —. 58-54.

Reszave BANK or Inpia Bor—

Rasa Bopr Sinar—
Question re resumptions of the wasika in
—'s family. 226-27.

Ran SaBaN Das, The Howoumasue Rar
BARADUR LALa— .
Indian Tariff (Sscond Amendment) Bill—

Motion to consider. 477-79, 481, 482,
483.
Motion to . 487,
Ncmjnﬁonm-—- the Pansl of Chair-
men. 173.
Resolution re ratification of the Silver
Agreoment. 450-60.

RaxcHI—
See ‘‘ BEx-GuUrra, J. M.”

RATES OF INTEREST—
Quostion re advances to Provincial Gov-
ernments and ——o¢ 3.

RaY or Dixaspur, THE HONOURABLE
MAHARAJA JAGADISH NATH—
Qath of Office. 127.
Reserve Bank of India Bil—
Motion for referance to a Joint Com-
mivtwe. 350-60.
Resolution ne ratification of the Silver
Agreement, 458-69.

Raza Au Kmax, Mr—
Question re grant of a junier grade com-
mission o —, 383.

RECRUITMENT—
Question re—

Recommendations of the Pope Enquiry
Committee and —— for tE: superior
services on the Railways, 38.

Stoppage of —— of Hindus by the Chief

ining Officer, Giridih. 321.

goor, thE HoNoumamiz Sm KusMa

VENKATA—

Election of —1to the Standing Com-
mittee on Emigration. 474.

Indian Tariff (Second Amendment) Bill—
Motion to coasider. 483.

Oath of Office. 407,

Question (au%plementzwy) re strength of
the Indian Civil Sorvice and the number
of Indians therein, 420,

Resolution re ratification of the Silver
Agreement, 461.62.

REFRESHMENT RooM—
See * HINDU —"',

XnarsTRAR, CALCUTTA HiGH COURT—
re appointment of ——, 383-

84,
RENTAL—

Question re—— paid by olerical stafl
of Attached oes when allotted
quartersin Simla, 413,

REPATRIATION—

Question re—— of terrorist pri
the Andamans, 22, mio{lmmhm

S“ “w___n “nd‘r u BIDL n.

R¥SOLUTION re—

Condition of agrioulturists. 141.55.

Export duty on gold. 289.98,

Im‘E:n Civil Service, 231.43, 285,

Need for a farther enquiry into the phar-
maoceutical aotion and production of the
standardiged alkaloids of oinohona,
i.e., lotaquino. 259-66.

Non-ratification and non-acceptance of
the Draft Convention and Recommenda-

- tion concerning fee charging employ-
ment agencies adoptel at the Seven-
tesnth Session the International
Labour Conference. 485-66.

Non-ratification and nen-acoeptanoce of the
Draft Conventions and Recommenda-
tion concerniag invalidity, old-xe and
widows’ and orphans’ insuranoe adopted
at the Saventeenth Session of the Inter-
national Labour Conference. 466-68.

Provision of privileges, powers and immu-
nities to Legislatures in the new Con-
stitution. 134-41.

Ratification of the Silver Agreement.
45561,

Roduotion of land tax. 266-81.

Reduction of railway freights on the trans.
port of Punjab wheat. 156-60.

Release of political prisoners and detenus.
183-202,

Sale of silver. 174-83.

Terrorist prisoners in the Andamans,
243-59.

University Training Corps. 298-309.

REesoLUTIONS—

Question re —— passed by the Daocoa
Peoples’ Association relating to de-
portation of prisoners connected with
:eiroristcrimeto the Andamans. 40-

RESOLUTIONS AND QUESTIONS—
Remarks by the Honourable the President
re (1) absence of Members during ques-
tion time and (2) publication by Members

of their ore they appear an the
list of business. 72-73.
RETRENCHMBENT—
Question re—

Annual saving anticipated due to —
of gazetted officers in the Income-tax
Department, Bengal. 331,

Communicatijons received from Railway
Employees’ Associations on the sub-
oot of —— . 433.34.

~——in the offices and workshops of the
Port Commissioners, Caloutta. 3819,
319-20.

~——in the Posts and Telegraphs De-
E;tmonzo t ainoe let April, 1633,
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RETRENCHMENT—conid.

Question re—contd.
—— of gazetted officers in the Income.
tax Department, Bengal. 330.
Btatemont (Jaid on the table) re —in
the office and workshops of the Port
Commissioners, Calcutta. 453

ReTURN TXCEETS—
See * ForTNIGHTLY — ",

REVISED SCALES OF PAY—

Question re — for new entrants to Gow.
ernment of India services. 225.

RicE—
See “ JAPARESE —— 7.

Roap-Ran. Gonrmm-——
Question re —, 38..

RovaL CoMsissioN O8N LaBOUR—
Qucstié;o re recommendations of the ——.
-31-32,

RoLme—

—— by thre Honourable the Pregident that
amendmente to clauses of a Bill under
cousideration which raise importait
issues can not be moved without notice
;9, ﬂthe Government and other Mewmbers.

——by the Honourable the President
that be entirely agroes with the ——

iven la'his' agzedeocasor onmthe 20th
ptember, 1932, regardin e layi
of information on the tu,bfo. m.ng

——by the Honourahle the Presidert
thatit is not necessary to follow the
order in which substituted motions
appear on the paper and that it is the
5:1 i of the Chair to exeroise its

iscretion and give precedence toa
substituted meotion more definite and

comprehensive in character. 97.

—— by the Honourable the Presidert
that it is within the discretion of the

Chair to disnllow an amendment which

it thinks is unnecessary. 375,

by the Honourable the President
that Members must not refer to cwrrent
evente in the other Chamber. 300.
by the Honourable the President
that notices of amendment to claupses
of a Bill should be submitted with the
neccssary notice and not on the morning
the Billis to be taken into consideration
as it would not be fair to call the

Government and other ‘Mem to

disouss important amendments at a

moment’s notice. 374-75, .

~——by the Hopourable the Predidert
that the mover of a Resclution cannet

::l?:: an and dmm’bo:tc}lmlt:t':;l but parti-

, words may r with the
jpermission of the Chair. 196,

INDEX TO THE COUNCIL OF STATE DEBATES.

RuLing-—contd.
-=——by the Honourable the President

that the transferring of a Resolution
to the next meeting of the Council doeg

not necessorily mean giving precedenes -

: that under Standing Order 8§8.A, a
Resolution which is not olearly and
Precisely expressed and raises sub-

stantially one definite iesue is inadmis- -

sible. 134.35.

-~ by the Honourable the President that
when the statutory period of notice of
smendmente to clauses of a Bill iasuspen-
ded under Standing Order 37, smend-
ments should be submitted before the
Council meets and a copy sent immedia-

tely to the Government Member. 3785..
—— by the Honourable the Preaiders .

that where a substituted motion is
passed, it is not neoessary to put the
original motion for congideration agein
as the substituted motion takes the
plave of the original motion., 97.

Rurze—
Question re present price of —— and
sovercign. 127-28. ‘

RusseLL, THE HONOURABLE SR GUTHRIE—
Oath of Office. 407.

BAFEGUARDING OF INDUSTRIES AcT, 1933
Quostion re action taken under tL

—_— v A4

RAFEGUARDING ©F JXDUSTRIES Bitl—
See *—— " under * BiLL".

BAmLEsH CHANDRA CHATTERIT—
Question re death of , detenu in the
Dooli Detention Jail. 421.

SaLARIES—

Question rereduction in —— of the King’s
Commissioned Indian officers-from the
lndi:n Military Academy, Dehra Dun.
55-56.

BaLT—
‘Question re— .

Annual consumption of Khewra —— in
the Calcutta market. 438,

Imports of Port Said, ctc., ——into tho

lentts market. 438.

Quantity of —— impi from Edro-

pesn countries. 436-37.

‘Barr Apprrroxat Inrorr Dury (EXTEND-
. I¥Q) BLte—
See ¢ ——" ynder * Br ",

SaLr INpOSTEY — =
leti;u; re prosent. position. of the ———2
. 8-39. TP

-
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Batr ‘Works— C .
Quastion re number of —in Indis.
435-37. .

SANITATION—
See *“Suuar Faorores .

8AROJ RANIAN ACHARYYA— o
Question re heaith of ———, detenu in the
Deoli Detention Jail. 443.

BavIiNG— .
Question re amount of —— effected by
the abolition of the appointment of
Doputy Postmaster General, .Eastern
Bengel and Assam Range. 427.

BOALES OF PAy—
See ** RBVISED —— ",

SEALDAH— :
¢ See **Maix LiNne Levern Crossixas ™.

. BECOND (CALOUTTA) BATTALION—
*  Question re delay in promotion of officers
in the ——, University Traihing Corps.

383.
SECRETARIAT—
Soo - GUVERNMENT OF INDIA —— 7,
See * LEAGUE OF NATIONS —— ”’,

SBORETARY OF STATE FOR INDIA—
Question re¢ balancos with the ——. 328.

SEOURITIES—
See *‘GOVERNMENT —— ",

Se1sM1c DISTURBANCES— )
Question re -——— in Assam. 46.

. BEN-GUPTA, J. M.— »
Question re health and troatment of late
Stato prisoner —— while at Ranchi.
38-39.

SEPARATION—
Question re disallowance by the Governor
of Burma of disougsion of the question
of or federation. 93-04.
See “Burma ",

SeTHNA, THE HONOURABLE StR PHIROZE—
Motion re future administration of Aden.
97.1086.

SHiLLIDY, THE HONOVRABLE MR.J. A.—

Indian Wireless Telegraphy Bill—
Motion to consider. 206-07.
Motion to pass. 207. .

Land Acquisition (Amendment) Bill—
Motion to consider. 203-04, 205-06,
Motion to pass. 206.

Wg-kmen’a Compensation (Amendment)
Motion to consider. 165-67.
Motion to pass. 170.

Sereeivg CoMraNTES—
See “ JAPANESE — ™,
BmippiNg OFriczns—

Question re appointment of —in
“Calcutta. 320-5{.?.«;

SmwaJr MARATHA MITARY PREPARATORY
Scnoov, PooNa—
Question: re —. 222.

8igNaL, INTEBLOCKING AND TERLEGRAPH
DEPARTMENT— )
Question re——, Assam Bengal Rail-
way. 426. ‘

StLiguRI—
See ““ MaIN LiNng LeveL CRossiNGs ™,
See ‘‘MoToR TRABPIC .

SIMLA—
Bee ‘‘Motor TrArric”.

SILVER—
Question re—
Ssle of —. 52-53.
—. 17, 39.40, 161.62.
Resolution re sale of —. 174-83,

BILVER AGREEMENT—
Quostion re——. 53.
Question (short notice) re- at the
World Economic Conference. 131-32.
Resolution re ratification of the —.
455-64,

Srwma, THE HONOURABLE
NRIPENDRA NARAYAR—
Question re—

Appointment of shipping officers in
Calcutta. 320-21.

Bombing of  tribal territory on the
North-West Frontior. 58.

Defamatory remarks regarding the
personnel of the Standing Finance
Committee for Railways. 54.

Inauguration of the new Constitution
for India. b54.

Measures for increasing railway earn-
ings. 54-56.

Reserve Bank of India. 53-54.

Retrenchment in the offices and work.
shops of the Port Commissioners,
Calouita. 319, 319-20.

Sale of silver. 52-533.

Silver Agreement. 53.

Stoppage of recruitment of Hindus by
g]; Chief Mining Officer, Giridih,
1. )
Supply of provincial administration
reports to the Director of Publio
Information for compiling the annusl
report on India. 57-58. '

Kumar

Bxxs axp Hes—
Question re export duty on raw —— and
relief to Indian cast iron pipe industry.
129,

HRS—
See* PaTENT ",

Suary-PowER 8UGARCANE OrusHINGg MrLr—

Question rs trials in oonnection with a

— 56,
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SovuTen, THE HoNoURrABLE MR. C. A
Oath of Office. 407.

BovEREIGN—
Question lr;',p;:mt prioe of rupee and

Srxo1AL PowERs—
See ' Asatstant OComMissioXsas oF
INcoME-TAX .

SPEoIMEX BUDGETS— tied the
Question re —— supplied to Percy
Committee. 327. PP

EBrENoE, THE HoNOURABLE M. G. H.—
Appointment of —— to the Library Com-
mittee of l;ho Indian Legislature, vice
Mr. G. A. Natesan, resi 446.
Oath of Office. 407. rosigund.

Br1 Babpri NaTH TEMPLE—
Question re transfer of —, 227,
Statoment (laid on the table) re tranafer
of —. 450.

SranpiNg CoMMITTEE OFY THE Dxpant-

MENT 0F COMMERCE—

Election of two non-official Members to
the —. 283-84.

Motion for the election of two non-official
Members to the —.  77.

Nomination of Members for election to the
—_ 218,

Result of the election of two non-official
Members to the —, 288.

Praxpmvu CoMMrTTEE OF THE DIXPany-
MENT OF INDUSTRIES AND LaBOUR—
Election of two non-official Members to
the —. 283.

Motion for the election of two non-official
Members to the —. T7.

Nomination of Members for election ta
the ——. 218.

Result of the election of two non-official
Members to the ——. 288,

STaNDING COMMITTEE ON EMIGRATION—
Election of a non-official Member to the
— 474,
Motion for the election of one non-official
Member to the —, vice Mr. Q. A.
Natesan, resigned. 4564.

Sraxpixe Frvasce CoMumrrTRE YOR BaIL-
Quastio defama ks regard
uestion re remarks .
Qing the personnel om — B4,
STATEMENT (LAID ON THRE TABLE) re—
Assistant Commissioners of Inoome-tax,
Bengnl. 386. )
Desirability of investing Assistant Com-
mia;ionmmof Ineomo4;‘ox in Bengal
wit powers. .
Inoomo-'t{xw t, Bﬂg 449,
Income-tax oto,, in Income-
Bengal. 386-87.

tex Department,

STATEMENT (LAID OF TKE TABLE) re—contd,
(1) Kolaghat Railway Bridge, Bengal
Nagpur Railway, and (2) Assistant
Train Examiners, Bengal Nagpur Rail-

Nw‘ . 74.76.
otifications regarding exemption from
Indian income-tax of the of the

High Commiesioner for Indis, eto.
332-36.

Number of wagons with lavatories on the
East Indian Railway. 451.

Rtﬁi;vny Clearing Accounts Office. 451-

Raec;mmondations of the Posts and Tele-
mpt; Accounts Enquiry Committee.

Retrenchment in the office and workshops
:% 3tbe Port Commissioners, Calcutta.

Buroharge on freight levied on steam ooal
and hard coke. 3865.

Transfer of Sri Badri Nath temple. 450.

BTATEMENT OF BUSINESS—
~—— by the Honourable the Leaderof the
Houee. 70-80, 170, 218, 817, 365, 382,
288 and 469. -

STATE PRIBONERS—
See *“ BxNgaL —— .

StaTmsTICAL RESEARCH BRANCHES—
Question re ——. 225-286.

STERLING LOAN(8)—
Question re—
Bepcymosnt of the ——, 1033-34. 328.
—. 432 .

See “ GOVERNMENT OF INDIA — ™,

STEWART, THE HONOURABLE M=. T. A.—

Cotton Textile Industry (S8econd - Amend-
ment) Bill—
Motion to introduce. 313-14, 3)6.
Motion to pass. 317.

Indian Merchant Shipping (Second Amend-
ment) Bill—
Motion to consider. 380-8%2.
Motion to pass. 82,

Indian Tea Control Bill—

" Motion to consider. 376-78, 380.
Motion to pass. 380. .

Motion re levy in British India of dues in
respect of lighthouses, eto. 124-25.

8ropracz—
Question re——of 42.Down Express
train at Kajre and Abhaipur. 18.

STUDENT ENGINEERS—
Question re—
Employment of —— after their period
of training. 49.
Preferential treatment agcorded to
Europeans, eto., with lesser academi-
csl thﬁu“a ‘aom than ——, 60,
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Svnope KumMar MUKHERIEA— .
Question re health of ——, detenu in the
Deoli Detention Jail, 442.

SUBORDINATE RAILWAY SERVIOES—

Question re represcntation of N!ushms and

other minority communities in the —.
172-74.

SUBSIDIES—
Question re — from Indian States.
09.

Sugar—
See ** BROWN —— ”,

BUGARCANR— .
Question re ecomomic enquiry into the
cost of production of —. .

SvaARCAXE CRUSHING MILL—
”

See ‘' SMALL-POWER ——— "',

8vcaR FACTORIES—
Question re—
Difficulties e:
ing & market for molasses. 56-57.
Establishment of new —— in India.
3

rienced by —— in find-

Banitation and drainage of — in
the United Provinces, 472,

SuGAr INDUSTRY—
Question re present
of the ——in

sition and future
ndia. 220-21.
SUHRAWARDY, THE HoNoOURABLE MER.
MaaMooD— N .
Ajmer-Merwara Juveniles Smoking Bill—
Motion to oonsider. 309, 310,
Condemnatory speech by ——in ocon-
nection with the assagsination of Mr.
Burge, District Magistrate, Midnapore.
133.

Indian Railways (Amendment) Bill—
Motion to Iconsider. 215. .

Question re Income-.tax Department,
Bengal. 227,

Question (short notice) re freight on Pun-
jab wheat. 163.

Reserve Bank of India Bill—
Motion for reference to a Joint Com-

“mittee, 343-44, of

Resolution re vision ivileges,
powers and imp;l?mitie. to Lol;"llhturu

in the new Constitution. 135-38, 140,

141,

S8UMMERHAILL QUARTERS—
Question re —— . 410-18,

BUPERIOR AND MINISTERIAL STAFF—
See ‘‘ GOVERNMENT 0F INDLA SBxcamra-
BIAT .

SurEriOR INDIAN CrviL SkmvioE Posts—
Question re number of —— and listed
posts in the provinces. 68,

«

SurErIOR SERVIORS—
Question re recommendations of the
Pope Enquiry Committee and recruit-
?:m for the ——on the Railways.

SUPERSESSION—
Question re —— of Indian officials by
}E;l’rOpeans in the Central Provinces.

SURCBABGE—
Statement (laid on the table) re on
freight levied on steam coal and hard
coke., 385.

SurzNDEA MOHAN GHOSH—
Question re whereabouts and health of
State prisoner ——. 24.25.

T

TaR1¥F (AMENDMENT) BriL—
8ee *‘ Indian —— '’ under * BrLL ",

Tar1r¥ (OrTawA TBADE AGREEMENT) SUP-
PLEMENTARY AMENDMENT BiLL—
See ‘‘Indian ——'' under *‘BmL ",

Taripr (SEcoND AMENDMENT) Bmr—
Sa .“ 1 s ” nnder [ Bm‘ Ii.

Tara Sowns, Lrp., Mgsses.—
Question re amount paid to —— for
carrying air mails in India. 426-27.

Tax—
See * Jurp — .

TaxrLor, THE HONOURABLE MR. J. B.—
Dangerous Drugs (Amendment) Bill—
Motion to conaider. 387,
Motion to pass. 388.
Im ilril_:l Bank of India (Amendment)

Motion for roference to a Joint Com-
mittee., 364-65.
IndBulit Income-tax (Second Amendment)
l —
Motion to consider. 208-09, 210-11.
Motion to pass. 212,
Indian Tariff (Second Amendment) Bill—
" Motion to consider. 475-77, 481-83.
Consideration of clause 2. 485, 486.
Motion to pass. 487.
Reserve of India Bill—
Motion for reference to a Joint Com-
mittee. 337-39, 360-63.
Resolution re—
g:p:rt t‘:iul:y fm:h gold. 204.96.
tification o e Bilver Agreeme
455-57, 463-64. ne.
Sale of silver. 179-82,

Txa CoNTROL Brir—
See * Indian —— " under *“ By, ™.

TELBGRAPH DEPARTMENT—
Ses ‘ Big¥aL, INTERLOOKING AND —— ",
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TELEGRAPH Esu‘nusnunm——
Question re recommendations of the
departmental enquiry committee on

—_— 92,

TEMPLE— .
8ee * Se1 BaDR1 Natn ——",

TrxrRORIST CRIME—
Question re resolutions passed by the

Dacca Pooples’ Association relating to .

deportatioii of prisoners connected with
——to the Andamans. 40-41.

TERRORIST MovEMENT—

Question re statement in His Exoellency
the Governor of Bengal's speech thas
the was ‘‘essentially « Hindu move-
ment’'. 472-73.

TERRORIST PRISONERS—
Question re—
Complaints from ——in the Anda-
‘ xlnax;(s) before going on hunger-strike.
9.20.
Deaths of —— in the Andamans. 20.
Delivery of money orders to —- in
the Andamans. 20-21." -~
Hunger-strike of —— in the Andamans.
11-15.
Hunger-strike of —— in the Andamans
in June, 1933. 20.
Number of —in the Andamans.

21. .

Reasons of hunger-strike of —— in the
Andamans. 19.

Recommendations of the Indian Jails
Committee and doportation of —
to the Andamans. 22.

Ropatriation of —— from the Anda-
mans, 22, 407.08.

SBupply of newspapers to ——in the
Xnd&mau. 21.

Swami Jnanananda's pamphlet on
hunger-strike and death of — in
the Andamans. 22.

Transfor of —— to the Andamans. 15,

" 408.

Transfer of ——to the Andamans
and their treatment there. 93.

Resolution re ——in the Aundamans.

243-59.

TEXTILE AGREEMENT—

Question re consumption of cotton picce-
goods in India and the between
the Bombay millowners and Lancashire.
427,

TIORETS— .
Question re measures adopted by Rail-
ways to stop travelling withouwt —.
417, .

TOTAQUINA—
See “CINCHONA ',

TourRING-— .
Question re amount of expenditure in-
curred on —— by Assistant Gommis-
." : sioners of Income-tax and Income-tax
Officers, Bengal. 832,

TRADE AGRRENENT—
See * INDO-JAPANESE we 77,
8ee ** OrTAWA — ",

TaaDE UNrox CoNGRESS—
See * INDIAN — ',

TraFFIIC—
8ee * MoToR —— ",
See “ PASSENGER —— **,
See ** RAILWAY —— ",

TRANSFER—
Question re—
of terrorist prisoners to the Anq
mans. 15, 408,
——of the administration of Aden;
the British Government. 8.9, ;
—— of the Contral Pablication Bran
from Caloutta to Dalhi. 434. !
~—— of Sri Badri Nath temple. 227.]
Statemont (laid on the table) re ——
Sri Badri Nath temple. 450.

TREASURY BiLLs—
~ Quostion re — .  326.

TrInaL TERRITORY— ° :
Question re bombing of —on ¢
North-West Frontier. 58,

TRIBUNAL— i
See ‘“ CAPITATION RATE —— 7, '
U
UXBMPLOYED GRADUATES—
Question re number of —. 70.

Uxrreo ProvINOES— ) i
Question re capital of the ——, 91.§

UNIVERSITIRS— é

Question re ition of tho vid

flundl of the gn&m and om—~
-162.

Uxsiversrry Trainimeg Corps— !

Resolution re ——. 298-309.
See ‘‘ SmcoNp (CaLourra) Barraniox!

v

Viceroy, His EXCELLENCY THER— )
Addrees by ——to the Members of ¢
Council of State and the Legislati
Assembly. 81-89. '

w

WagoNs— : .
Question re number of —— with lav
tories on the East Indian Railway. 2§
Statement (laid on the table) re number,
— with lavatories on the East Indil
Railway. 451,

WasiKaA— ;
Question e remmPtions of the —
Rajs Bodh Singh's family. 226-27.
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WASIEADARS—
Question re grievances of ——. 228,

WHEBAT—
Question re—
Burvey of the —— position in India.
2.

prices. 384.

Question (short notice) re freight on
Punjab —. 163.

Resolution re reduction of railway frenghta
03 the transport of Punjab ——. 166-
60.

WHEAT AGREEMENT—
Question re — ., 326-27.

WHEAT Imrom Dury (Ex-rmwmno) BiLL—
Sec % under “ B
Winows’ AND ORPHANS' Insumon——
See ** INVALIDITY, OLD-AGEB AND — "',

WiNgaTE, THE HONOURABLEMR. R.E. L.—
Oath of Office. 407.

M223LD~790—~22.2-34—GIPS
5

Wirrress TELBGRAPHY Brir—
See * Indian —— " under * By *.

WITNESSES—
Question re selection of —— from Assam
for the Joint Select Committee. 44-45.

WORKMEN'S COMPENSATION (AMENDMENT)
Bui—
8ee ** —— ” under * By .

WorLD EcoNoMIO CONFERENCE—
Question re —, 1.2.
Question (short notice) re Silver Agree-
ment at the ——, 131-32.

WaaxcH, Mz. J. D.—
Question re ps’wnt for non.slip fastenings

for securing sl to rails taken
out by —— snd . J. C. Mahindra.
442, .
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